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I 
The 	Applicants 	are 	800 

Examination qualified officer now working 

as Sr. Audit Officer in Group B' cadre. 

They are working in the Office of the 

Principal Accountant. General (Audit). 

Assam, GuwahatL There are other offices 

of Accountant General (Audit) in 

Meghalaya, Manipur, Tripura and 

r4agaland States; Vide circulars dated 

31.03.2006 and 20.04.2006, a scheme 

has been circulated separating the cadre 

of Group W officers in Civil Audit Offices. 

According to the ApplicaLts, the scheme 

has been formulated on the wrong 

premises of base office, common cadreJ 

combined cadre, cadres of SO, AAO, AO 

and Sr. /tO and the preference for posting 

to deficit offices as per para IV of the 

policy has not been th'ken. They have also 

stated that the Respondents are changing 

their options from time to time. 

Contd/- 
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Contd/ - 	 . 	 1. 

1708. 2006 	Heard Dr. J.L. Sarkar, earned 

Counsel for the Applicants and 'Mr M.U. 
Ahmed, learned. Addi. 'C .G.S.C. for the' 

Respondents. 

Mr M.U. Ainned, learned Ad&. 

C.G.S.C. for the Respondents submitted 

thatthere is a common cadre and it is the 

-. policy of the Government and he would 

like to take instructions on that point. It is 

also brought to my notice that O.A. Nos. 

115/2006, 125/2006 1  14312006 and 

* 24612006 are pending before this 

1ribuna1 on the same issue and since the 

O.A.s had already been admitted, this OA. 

also has to be admitted Accor&ng1y, the 

	

• 	O.A is admitted., 

Post. on 19.09.2006 for filing reply 

statement. In the meanthne, in the 

interest of justice, this'Trbunal directs the 

• Respondents not, to, disturb tiie Applicants 

from their places of posting till the next 

date. 

Vice-Chairman 

'S .  - 

Jmb/ 

19.09.2006 Present: Hon'ble Sri K.V. Sachidanand.an  
Vice-Chairman. 

Mr M.U. Ahmed, learned Addi. 

C.G.S.C. for the Respoiidents wanted to 

have some time to file reply statement. Let 

it be done. 

Post on .16.11.2006. Interim order 

will continue till the next. date. 

I Vice-Chairman 
/mb/ 
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16.11.2006 Prsent: Hon'ble Sri K.V. Sacbidanandañ 
Vice-Chairman. 

Learned 	Coune1 	for 	the 

Respondents wanted time to file reply 

statement. Let it be done. 

Post on 08.12.2006. 

Vice-Chairman 
/mb/ 

08.12.2006 Present: Hon'ble Sri K.V. Sachidanndan 
Vice - Chairman. 

Six weks time is granted to the 

Respondents to file reply statement. Post 

on 23.0 1.2006. Interim order shall 

continue till the next date. 

Vice-Chairman 
/ mb/ 

23.1.2007 	Further time is granted to the 

Respondents for filing of reply sthtement. 

Post on 28.2.2007. Interim order 

will continue till such, time. 

Vice-Chairman 

0`6̀ _  
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53Q7, 	Coun'sel for the respond'nhas 

ô 	 received the copy of the c;ritten statemen 
- 	 but he would like to some more time. 

	

'' 	 post the matter on 13.3, 07. Interim IA 
order shall continue. 

im 	 Vice-Chairman 

13.3.07 	Counsel for the respondents has 

	

t4.' 	Q1 	 submitted that thecopy of the written 
statement is being filed to-day. Let it 
be brought on record, If it is otherwise 

R-.' 	 in order. Liberty is given to the app ii- 
I l' 

	

	 'ät t file i'foinder, if any. Pppt the 
py'ar matter '6rt44 7.07, 

• 	I  
Member 	

Vice-Chairman 1°  
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• 23.5.2007 	 Mr. M. U. Ahmed, learned Add!. 

C.G.S.C. submitted that Respondenth have 

filed written statement. Dr.J.L.Sarkar. 

• 	 1 	 learned counsel for the Applicant wanted 

	

.'? 	 time to file rejoinder. Let it be done within  

t0l)D 	 three weeks. 

Post on 22.06.2007. 

Vice-Chairma 
• 	 /bb/ 

3 k 	C6t,L 
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22 6 2007 	At 	the 	request 	made 	by 

.Dr.J.LSarkar, learned counsel for the 

- 	 Applicant let the — case be posted on 

0 01.08.2007r 

S 	 - 	 4 	 • 	 — 1 kt 
Vice-Chairman 

• 	 /bb/ 

	

.7 	Pieiiiings are completed Post the -- 
,matter befoie the next'Divisjon Bench; 

'1c 
Vice-Chairman . 

Im 

4aL 	 O.PWMf. 	25.01.2008 	On the prayer of Mr M.U.Ahxned, 

	

¶W. AppCx 	
S 	learned AddL Standing counsel appearing 

' for the Respondents this ease stands 
adjourned to 15.02.2008; when Mr Ahmed 
should cause production of the records 

— . 	

called for from the Respondents. 
Having heard Dr J.LSarkar, learned 

counsel appearing for the. Applicants and 

Mr M.U.Ahmed, learned Add!. Standing 
counsel appearing for the Respondents 
the interim order that has been passed in 

. 	 . 	 this case earlier stands modified. — 
L 	 . 

- 	sr, 	 . 	 // Notwithstandiflg pendency of this 
C;S'p-td) A LJL 	

. 	 case the Respondents shall remain, free to 
cDwVi 	 ._. 	- 

.. ...... 

' 	
S 	

move these Applicants to 'go on duty to 
different stations/States of North Eastern 

o 	CJ'I 5)7//c J)tj, 	Region ofLndiaontourbasis." 

o 	
.. 
.jL0( 	 . 	 Snd copies of this order to the 

a.p/U cik uJ 	Applicant and also to the Respondents 
Y b°" 	 and free copies be also handed over to 

7193 	
. 	 learned counsel appearing for both the 

2)t 	 0 	parties. 	. 	 .. 

Call this matter on 15.02.2008. 

Ce m r~Z:e:~- rr j0a~, -), 

2 11,1-;z. 

Vice charrnan 
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- 	. 	 . O.A. 204/06 

15.02.008 	On the prayer of the counsel for 

s. 	 both the parties call this matter on 

- 	 ( 	 20.03.200 for hearing. 
QAJVi 	

T 

C 	 R
(Khushiram) 	 (i. R .nty) 
Member(A) 	 Vice-Chairman 

pg 

	

20.03.2008 	Adjourned to 24.04.2008 for hearing. 

Respondents should cause production of the 
• 	 records (cafled for in M.P. No.28/200) through 

their Standing counsel on the date fixed, 
c, 

hiram) 	 Moany) 
• 	IL( ( 	 Member (A) 	 Vice-Chairman 

Ibb/ 
I 	 • 	 U 

	

•24.04;QO2. 	Call this Part høard matbr an 

...May,2008. 

• 	
•:.. :2 	 (M.R.Mohauty) 

Vice-Qthnn 
nil 

I. 
j F'JL Ca2 	

. 

22;,05.2008 	Heard in part. Call this matter on 

12.6.2008 for further hearing. 

	

(9lIi)T 	(M,R.Mohanty)) 
Mernber(A) 	Vice-Chairman 

Im 

• 	• 12.06.2008 	Heard further inp.art. C&Fths niatter ; 
on 22.07.2008-for further hearing. 

• 	 --'. (Khushiram) 	- 	(M.R. fhrnntyy 

	

MemberA- 	Vice-Chairman 
nkm 	 . 	I 
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22.07.08 	Heard Dr J.L.Sarkar, learned 

counsel appearing for, the Applicant 

and Mr M.U.Ahmed, learned Add!. 

Standing counsel appearing for the 

Respondents. Perused, the materials 

placed on record. Hearing concluded. 
Order reserved. 

• 	
KW, 2 

us 	) 	(M.R.Mohanty) 
Member(A) 	Vice-Chairman 

pg 

01.08.2008 	Judgment pronounced in op&n Court. 

Kept in separate sheets. Application is 

dismissed with cost of Rs, 1,0001 - levied on 

each Applicant. 

1Khuhiram 	(M. R. Mohanty 
Member(A) 	Vice-Chairman 

ha 

/ 

I 
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/ CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application N6.154/07, 155/07, 27/07, 28/07, 203106 & 204/06. 

Date of Order : This the 1st Day of August, 2008. 

) 
THE HON'BLE'MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KFIUSHIRAM, ADMINISTRATIVE MEMBER 

O.A. 154/2007 

6 

1.Smt Perly Kharpran, Sr. Accountant 
2.Shri Jubanlak Hynniewta, Sr. Accountant 
3.Shr'iWoston Hynniewta, Sr. Accountant 
4.Smti Sheree M. Swer, Sr. Accountant 
5.Shri Paokhotinthang Haokip,Sr. Accountant 
6.Smti Dariti Mawiong, Sr. Accountant 
7.Smt Bebeclicta wallang, Sr. Accountant 
8.Smt Saira 'POassah Haque, Sr. Accountant 
9.Shri Frankie A. Pariat, Sr. Accountant 
10.Smti Arbina Pathaw, Sr. Acountant 
11.Shri Samsul Kharkongor, Sr. Accountant 
12.Shri Sudesh Pradhan, Sr. Accountant 
13.Mrs Mary L. 'Warjri, Sr. 'Accountant 
14.Smti Silma Kharmihpen, Sr. Accountant 
15.Smti Costarica Shadap r  Sr. Accountant 
16.Shri Jangkhokam Guite, Sr. Accountant 
17.Smti Fatima Nongkyrih, Sr. Accountant 
18. Shri Pramod Kr. Basumatary, Sr. Accountant 
19.Smti Ropsidora Nongsiej, Sr. Accountant Applicants 

All the Applicants are working in the office of the 
Accountant General (A&E), Meghalaya etc. Shillong 

O.A. 155/2007 

1.Shri Sujit Kumar Dey 
Son of Late Motilal Dey 
Senior Accountant 
Office of the Accountant General(A&E) 
Meghalaya, Shillong. 

2.Sri Sitesh Das 
Son of Sri J. Das, 
Senior Accountant, 
Office of the Accountant General (A&E) 
Meghalaya etc, Shilong 

O.A.2712001 

1.Methelda Lyngdoh, Accountant 
2.Bethelda Sohtun, Accountant 

Applicants 
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3.Shimti Hek, Accountant 
4.Emerencia Sohtum, Accountant 
5.Maybolyne Kharmujai, Sr. Accountant 
6.Bijoy Laxmi DuttaCIT 
7.Man Bahadur A/c, CIT 
8.Sumit Ghatak, Sr. Accountant 
9.L.B.Buam, Sr. Accountant 
10.Nandalal Raj, Sr. Accountant 
11.Ksvissida Dkhar, Sr. Accountant 
12.Raju Chyne, Sr. Accountant 
13.1cydora Kurbah, Sr. Accountant 
14.Francis Xav Marbaniang, Sr. Accountant 
15.Keshab Pradhan, Sr. Accountant 
IDebabani Deb Roye, Sr. Accountant 
17.Aloka Biswas, Sr. Accountant 
18. Phai Singh Swer, Sr. Accountant 	S 	........Applicants 

O.A.2812007 

1.Daplut Nongbri, Accountant 
2.James S. Sohtun, Sr.Accountant 
3.Hazel M. Rapsang, Accountant 
4.Barbara• Sawkmie, Accountant 
5.Bobby B Laloo, Accountant 
6.Dapkyrmen Lyngdoh, Sr.Accountant 
7.Freddy Kharpran, Accountant 
8.Manjul Dey,' C.O 
9. Joptimai Syiem, Accountant 
10.Bianghun Chyne. CIT 
11.LaIKyntimon Khyriem, CIT 
12.Ashley Kharkongor, CO 
13.Amrit Kumar Ghosh, DEO 
14.Evethshisha War, DEO 
15.Banriknyti Kharsamai, DEO 
16.Tony F Thangkhiew, Sr. Accountant 
17.Devendra Chettri, Sr. Accountant 
18.Antina M. Marpna, Sr. Accountant 
19.Klen Singh Bhuphang, Sr. Accountant 
20.R. Deigracia Sohtun, Sr. Accountant 
21.Lumkur Kharnaior, Accountant 
22.Dipankar Chatterjee, CIT 
23.Newstar Roy Marbaniang, Sr.Accountant 
24.10esster Nongkynrih, Si'. Accountant . 	........ Applicant 

By Advocate Dr J.L.Sarkar, S.N.Tamuli 

Versus 

Union of India, represented through 
Respondent No. 2. 

2. 	The Comptroller & Auditor General of. India, 
10.Bahadur Shah Zafar Marg, 
New Delhi. 

'0 
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The Accountant General (A&E) 
Meghalaya etc, Shillong. 

The Accountant General (A&E) 
Assam, Guwahatj. 

The Accountant General (A&E) 
Mizoram, Shillong. 

The Accountant General (A&E) 
Arunáchal Pradesh, Shillong. 

By Advocate Mr G. Baishya, Sr.C.G.S.0 

O.A.203/2006 

Shri Kalyan Kumar Das 
Senior Audit Officer (Group B) 
Office of the Principal Accountant General (Audit), 
Assam, Guwahati. 

O.A.204/2006 

 

il 

Respondents 

Applicant 

 

• 1.Shri Ashis Kumar Achal)ee 
2.Shri Sankar Lal Paul 
3.Shri Hiten Dutta 
4.Shri Ashutosh Deb 
5.Shri Dwijesh Ranjañ Saha 
6.Shri Tapan Kumar Halder 
7.Shri Ranadhir Singha 
8.Shri Sahadev Ghosh 
9.Shri Subhendu Chakraborty 
10.Shri Sujit Kumar Deb 
11.ShriBikash Roy 
12.Shri Bimal Kanti Bhowmic 
13.Shri Dipan Das 

All the Applicants are working as Senior Audit Officer 
(Group B) in the office of the Principal Accountant 
General (Audit), Assam, Guwahati. 

By Advocate Dr J.L.Sarkar, S.N.Tamuli 

Versus- 

Union of India, represented through 
Respondent No. 2. 

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi- 110002.. 

The Principal Accountant General (Audit) 

Applicants 
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Meghalaya etc, Shillong. 

The Principal Accountant General (Audit) 
Assam, Guwahati29. 

The Accountant General (Audit) 
Nagaland, Kohima. 

The Accountant General (Audit) 
Tripura, Agartala 

The Accountant General (Audit) 
Manipur, Imphal 	 Respondents 

By Avocate Mr M.U.Ahmed, AddIC.G.S.0 

ORDER(ORAL) 

KHUSHIRAM. (MEMBEWA) 

Since all these applications involve common questions of 

law and almost similar facts, all the six cases are being disposed of by 

this common order with the consent of the parties. 

2. 	These Original. Applications No. 154107, 155/07, 27/07 and 

28/07 have been filed by the Applicants who are working in different 

capacities in the office of Accountant General (A&E) Meghalaya, 

Shillong. On the bifurcation of this office into five offices of the 

Accountant General, Assam, Meghalaya, Mizoram, Arunachal Pradesh, 

Nagaland etc. The staff was allocated/deputed to different offices on the 

basis of their seniority and option given by them. Applicants have 

challenged the circular No.3307 dated 12.7.2006, Establishment Order 

No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 (and circular 

dated 31.03.2006 and 24.03.2006 in O.A.203 & 204/2006) and prayed 

for quashing of the same and not to send. the Applicants on deputation 

without their consent, nor the Applicant be disturbed from their place 

of posting without publication of a just and fair policy by giving full 
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scope to the Applicants. The CircularslOrders challenged in these O.As 

are relates to the following matters. Estt 1 order No.53 dated 

H 09.06.2006 relates to permanent allocation of Group 'C' and '1)' cadres 

beveen the office of the AG C&&E) Meghalaya etc. Shillong and 

AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of 

the options exercised by the individual officials. Estt 1 Order No.198 

dat& 21.11.2006 relates to allotment of Group 'C' & 'D' officials of the 

office of the Accountant General (A&E), Meghalaya, Arunachal 

Pradesh and Mizorarn after creating independent offices of the 

Accountant General for those States and the Circular No. 3307 dated 

12.07.2006 which relates to calling of option from Group 'C' & 'D' 

officials of AG(A&E), Meghalayà, Arunachal Pradesh and Mizoram, 

Shillong for pennanent allocation to the offices of their choice in the 

prescribed option form enclosed with the circular. In O.A. No.203/06 

and 204/06 the Applicants have challenged the circulars dated 

31.3.2006 issued by the Principal. Accountant General, Audit, 

Meghalaya etc. Shillong being cadre controlling authority had notified 

for fresh options from all the Group 'B' Officers of thts office from 

Section officer to Sr. Audit Officer except Commercial Officer born on 

common cadre on or before 17.04.2006 for onward transmission to the 

Cadre Controlling Authority. The circular dated 24.03.2006 issued by 

the Comptroller & Auditor General of India relates to separation of 

common cadre of Group 'B' officers in the A&E and Civil Audit offices in 

North East Region along with option form calling for fresh option from 

'B' officers belonging to common cadre for permanent transfer 



  

 

to the Civil Audit Offices in North East Region for allocation of - 

concerned offices on the basis of their senioritycunroptions exercised 

 

•1 

 

by them. 

3. 	The Circulars/Orders challenged in these O.As are relates 

to the fo]lowing matters. Estt 1 order No.53 dated 09.06.2006 relates to 

  

permanent allocation of Group 'C' and 'D' cadres between the office of 

thAG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati 
kk 

with effect from 01.12.2005 on the basis of the options exercised by the 

individual officials. Estt 1 Order No.198 dated 21.11.2006 relates to 

allotment of Group 'C' & 'D' officials of the office of the Accountant 

General (A&E), Meghalaya, Arunachal Pradesh and Mizoram after 

creating independent offices of the Accountant General for those States 

and the Circular No. 3307 dated 12.07.2006 which relates to calling of 

option from Group 'C' & TY officials of AG(A&E), Meghalaya, 

Arunachal Pradesh and Mizoram, Shifiong for permanent allocation to 

the offices of their choice in the prescribed option form enclosed with 

the circular. The other circulars dated 3 1.3.2006 issued by the Principal 

Accountant General, Audit, Meghalaya etc. Shilong being cadre 

controlling authority had notified for fresh options from all the Group 

'B' Officers of this office from Section officer to Sr. Audit Officer except 

Commercial Officer born on common cadre on or before 17.04.2006 for 

onward transmission to the Cadre Controlling Authority. The circular 

dated 24.03.2006 issued by the Comptroller & Auditor General of India 

relates to separation of common cadre of Group 'B' officers in the A&E 

and Civil Audit offices in North East Region along with option form A 

H 
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calling for fresh option from all Group 'B' officers belonging to common 

cadre for permanent transfer to the Civil Audit Offices in North East 

T Region for allocation of concerned offices on the basis of their semority 

ctmroptions exercised by them as per instructionontained in para 3 of 

the policy. 

"Permenent posting of Group 'B' officers of common 
cadre against the required strength of various Civil 
AuthtIA&E offices shall be made by the respective 
cadre controlling authorities strictly on the basis of 
the seniority of officers who have exercised their 
option for allocation to such offices, irrespective of 
their base office." 

The option so exercised shall be fmal and no further change in the 

above option would be allowed in any case. Option be given for final 

allocation in the order of preference. The circular dated 20.4.06 issued 

by the• Principal Accountant General (Audit), Assam, Guwahati and 

relates to separaton of common cadre from Group 'B' officers of civil 

audit offices of North East Region extending the date to exercise fresh 

option from 19.04.2006 to 28.04.2006 stating that previous option 

exercised in compliance of the office circular dated 31.03.2006 may, be 

treated as cancelled. 

In brief in all the six cases,the Applicants have protested 

the allocation of the applicants to different offices on account of 

bifurcation of the office of the Accountant General (A&E), Meghalaya, 

Shifiong and their placement on allocation or alternatively on 

deputation on the basis of their options and seniority. 

In this background of the above circulars,the separation of 

the cadre 	based on the option exercised by the individuals of 
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different categories was acted upon strictly based on seniority. The 

junior staff who were to be shifted to man the deficit offices are also 

entitle to receive deputation pay on their transfer. Learned counsel for 

the Applicant5 while arguing the case submitted that pick and choege-

policy was adopted while the Applicants were taken on deputation. The 

entire scheme is perverse and violative of Articles 14 and 16 of the 

Costitution of India. The whole scheme should be operated after 

making modifications in scientific, transparent and practical manner. 

6. The Respondents have filed written statement stating that 

office of the Accountant General of undivided Assam operated from 

Shillong. The COntroller and Auditor General keeping in view the 

requirements of work, public interest and the interest of the States 

concerned established Accountant General offices at Kohima 

(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati 

(Assani). All these offices were initially manned by Group 'B', "C' and 

'D' staff from the Accountant General's office at Shillong. Subsequently 

the Accountants General Offices in Nagaland, Manipur and Tripura 

recruited their own Group 'C' and '1)' staff and these cadres became 

exclusive to these offices. However, the Group 'C' and '11)' cadres in the 

offices of the Accountant General (Meghalaya, Arunachal Pradesh and 

Mizoram) at Shifiong and Accountant General (Assam) at Guwahati 

continued to share common cadres of Group 'C' and 'D' staff. The office 

of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980. 

Even after the shifting, the two offices continued to share common 

Group 'C' and 'U' cadres with the office of the AG(A&E) Meghalaya, 
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Arunachal Pradesh and Mizoram at Shillong also continued to exercise 

cadre controlling responsibility. It may be pointed out that in the 

appointment letters of the applicant there was a clause that the person 

being offered apointment was liable to be posted in any of the existing 

offices or any new office opened by the Department in the North East 

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at 

il 

Shong was also simultaneously shifted with effect from 01.04.2006. 

As per requirements of the Department in fulfilling its statutory and 

constitutional obligation under the Comptroller & Auditor General 

(Duties, Powers and Conditions of Service) Act 1971 and the hardship 

that may be caused to his employees in this regard, the office of the 

AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the 

Comptroller & Auditor General had the option of declaring the staff in 

these offices surplus and surrendering them to the surplus cell of the 

department of Personal & Training for redeployment as per the policy 

of the Govermnent of India. Considering the hardship involved in such 

an actiontbe CAG has, in all cases where new offices have been set 

up/existing offices reorganized, decided upon a policy that would keep 

the hardship to the minimum level by adopting the option of 

temporarily transferring employees who cannot be accommodated in 

the office of their choice from the surplus offices to the newly created 

offices on the principle of seniority viz. 'Last Come First Go'. The policy 

inter alia envisages that all the employees who exercised option for 

permanent posting to a particular office would, eventually be posted 

back to the office of his/her choice. For the period where the employee is 
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posted to another office, not being his/her office of choice, the employee 

is compensated by payment of an allowance as if the employee is sent 

on deputation. Thus the Comptroller and Auditor General has followed 

a consistent and uniform policy in this regard which has been 

determined by the need to minimize inconvenience to employees, 

ensure transparency and impartiality in the separation process 

baiiced with the Comptroller & Auditor General's responsibility to 

discharge his statutory and constitutional obligations in an efficient 

and effective manner. AG(A&E), Meghalaya, Arunachal Pradesh & 

Mizoram etc. vide circular dated 24.09.2004 called for option from 

Group 'C' & '1)' staff for permanent allocation to the AG offices for the 

States of Assam, Meghalaya, Anmachal Pradesh and Mizoram. Those 

options were considered on the principle of seniority with optees of 

surplus offices being required to inn the deficit offics on the basis of 

'Last ComeFirst Go'. Due to ban of fresh recruitment,all the offices of 

the Indian Audit & Accounts Department are currently functioning 

with below the sanctioned strength and the department is adopting 

"personsthrposition" as the basis of manpower management and 

accordingly the concept of sanctioned strength has lost all relevance. 

The cadre separation was actually effected after 15 months of issue of 

the policy Circular dated 24.9.2004 and there was no any undue haste. 

In response to the circular dated 24.09.2004 the following Group 'C' and 

'D' staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam & 

.Mizoram had submitted options for permanent allocation/deputation. 

No of options for permanent allocation (first choice) to the office of the 
AG(A&E) I AG(A&E) 1 AG(A&E) 	I AG(A&E) 

49--- 
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E539am 

Meghalaya Arunachal 
Pradesh 

Mizoram 

Group'C' 342 Nil Nil 
Group 'IY 55 56 Nil Nil 

No of options for deputation (first choice) to the office of the 
• AG(A&E) 

Ass am 
AG(A&E) 
Meghalaya 

AG(A&E) 
Arunachal 
Pradesh  

AG(A&E) 
Mizorarn 

Group 'C' 1679 1225 102 Nil 
Group 1)' 107 124 1 Nil 01 

. 	-t..  

Thpersons in 'persons in position' in each cadre as on 01.04.2005 in 
Shillone and Guwahati offices was as below: 
Persons-in-position AG(A&E) Assam AG(A&E) Meghalaya 

Arunachal & Mizoram 
Group 'C' 588 300 
GroupTY 64 50 

The Respondents stated that the cadre separation exercise between 

Shillong and Guwahati offices was done in a very fair, impartial and 

transparent manner. Since the Guwahati office was a deficit office and 

hence all Group 'C' and 'D' staff who had permanently opted for that 

office would have inevitably been accommodated in that office anyway. 

There were no permanent optees either for Arunachal Pradesh or 

Mizoram offices. Therefore all optees for Assam office would have got 

their choice, the optees from the surplus Meghalya office only would• 

have in any case been sent on deputation to Assam, Arunachal Pradesli 

and Mizoram which are deficit offices in terms of seniority. The 

deputation arising in this situation is not a deputation in the normal 

sense of the term. Since all employees on creation/reorgamsation of the 

offices cannot be immediately straightway accommodated in the office 

of his/her choice, the staff from the surplus offices will have to man 

positions in the deficit officeshey are being deputed to as dictated by 

the work. The formulation of a policy is a function of the Government 
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and cannot be interfered with by the Tribunal uuless there is 

arbitrariness. It is within the competence of the executive to change a 

policy, rechange it, adjust it and readjust it according to the 

compulsions and requirements of the circumstances. Hence the 

Applications are devoid of any merit and may be dismissed. 

7. 	Dr J.L.sarkar, learned counsel appearing for the Applicant 

argued the matter in favour of the Applicants and he agreed to the over 

all criteria of the formulation of the policy as issued by the CAG vide 

circular dated 24.09.2004. He argued that in implementation of the 

policy some confusion has been created to give benefit to some of the 

employees and the conditions laid down in the above circular have not 

been strictly adhered to. The Respondents had adopted "pick and 

choose" policy for some of their favourite employees and thereby 

implementation of the policy has result in the miscarriage of justice. He 

also argued that cadre separation scheme was implemented ignoring 

the "sanctioned strength" which was replaced subsequently by words 

like "required strength" and "person in position" which is fluctuating, 

variable and is not legally and administratively just and fair. The 

entire process of cadre separation is colourable, under camouflage to 

favour a few and thus arbitrary. The learned Sr. Standing counsel for 

the Respondents Mr G.Baishya argued that scheme of separation was 

made attractive by the Respondents by offering the deputation 

allowance to the junior most staff being deployed to the deficit offices 

otherwise also the scheme was based on willingness of the staff taking 

into account their seniority and options. He also stated. that in the 

1441L' ~ 



argued that the policy is an executive decision and this cannot be a 

su1ct matter of judicial review. The Applicants have approached this 

Tribunal without eausting the departmental remedies available to 

them for redressal of their grievances Since transfer and posting of the 

• 	 employees is not a subject matter, for judicial scrutiny and the 

- 	 Applicants had not approached the Respondents for redressal of their 

grievances the learned Sr. Standing counsel pleaded that the 

Applications may be dismissed. He also demanded that heavy cost 

should be imposed on the Applicant for approaching this Tribunal 

without exhausting the available remedies with the department. 

13 

appointment letters of Respondents there was a condition that they are 

duty bound to serve in the then existing offices or any of offices which 

were to be in future in North East Region. Meanwhile some of 

the Applicants have also got relief and thus the O.As in respect of such 

Applicants have become infructuous. The learned Sr. Standing counsel 

In most of the cases the order not to disturb the Applicants 

In 	 from their present posting and to maintain status quo was passed 
low 
	

earlier which were modified to the extent to allow the officials to be 

sent on short deputation/tour to deficit offices/stations. 

We have considered the arguments advanced by the 

learned counsel for the rival parties and perused the material placed 

before us. We are of the opinion that bifurcation of the cadre is a policy 

matter and Applicants as a condition of their service were duty bound 

to serve in any offices of the Accountant General in North Eastern 

Region which were then existing or were to be opened in future. They 



14 
I 

I 
/ 	have no right to question the policy of separation of cadre to man the 

newly opened office of the Accountant General in North East Region. 

\e did not find any lacuna in the policy to favour a few employees as 

alleged by the learned counsel for the Applicants. However, if such a 

mistake take place in some case, the App].icants had the opportunity to 

represent (in individual cases) and the Respondents should be obliged 

to exaine the matter and rectify the mistake, if any. But the 

'Applicants instead of exhausting the grievance redressal mechanism 

available withii,the department have approached the Tribunal by filing 

this Application under Section 19 of the Administrative Tribunals Act, 

1985. Applicants cannot take advantage of the situation and avoid the 

transfer/deployment without exhausting the opportunity for grievance 	1 	- 
redressal available to them within the system under Section 20 of the 

Administrative Tribunals Act, 1985 'Without having exhausted all 

possible avenues for grievance redressal this application could not have 

been ified before the Tribunal. The Respondents are duty bound to take 

such type of policy decision, as has been taken by them to deploy the 

personnel of the Respondent Organisation. The word 1deputation used 

in this case is also not 'deputations  in real sense of the term but the 

Applicants will get deputation allowance for working in the same 

department and that too in accordance with the conditions of their 

appointment. The Apex Court in the case of S.C.Saxena vs. U.O.I & 

Ors. (reported in (2006) 9 SCC 586 -para-6), held that "a Government 

posting and then go to a court to ventilate his grievances" and that it is 
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his duty to first report for work where he is transferred and make a 

representation as to what may be his personal problems and that the 

"tendency of not reporting at the place of posting and indulging in 

litigation needs to be curbed". Since opening of offices of Accountant 

General (A&E) in various State Headquarters of North Eastern Region 

in public interest is a matter of public policy and transfer is an incident 

of service and the Applicants have not availed of the opportunity for 

redressal of their grievances within the system, the Tribunal has no 

reason to interfere with the matter and we feel that Applicants, by 

misuse the process of the Court, have held the entire system to ransom 

in the interest of their own personal benefits (without any regard for 

the condition of service laid down in their Own appointment letters 

making them liable to be fransferrdIposthd to their existing or any 

new offices to be in future in North Eastern Region and the 

requirement of public service) by filing applications without availing 

the available remedies for redressal of grievances under Section 20 of 

the Administrative Tribunals Act, 1985. We are of the considered 

opinion that these cases are devoid of any merit3  as we have found that 

the scheme for redeployment of staff by obtaining their option (and to 

deploy them on deputation) to be outcome of a healthy personnel 

management; and, if any of Applicants still have got any grievances, 

then he/she should represent to the authorities only after joining at the 

new station in terms of the Apex Court decision in S.C.Saxena vs. U.O.I 

& Ors. (supra). 
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10. 	Original Applications are accordingly, dismised (being 

devoid of any merit) with costs of Rs. 1000/ on each App1iant which 

shOid be realized by the Respondents.. All the Misc.Petitions No. 27/08 

& 140107(in O.A.203/06), 141/07 & 28/08 (in O.A.204/07) & M.P.41/08 

(in O.A.28/07) also stand disposed of and all orders for naintaining 

status quo or not to disturb the Applicants from their present posting 

etc. also stand vacated.. 
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• IN THE CENTRAL k ivETRIBUNAL1 
GUWAHATI B1NCH : GUWAHATI 	I 

V 	1 

OANo 	 T'kV 
Shri Ashis Kumar 

- vs 
Union of India. & Others 

S YNOPSIS 

The applicants are SOG Examination qualified officers now working as Senior 

Audit Officer in Group 'B' cadre. They are posted in the office of the Principal 

Accountant General (Audit) Assam, Guwahati. There are other offices of Accountants 

• General (Audit) in Meghalaya, Manipur, Tripura and Nagaland states. 

By CircularNo. 144-NGE (APP) 17-2004 dated 24/03/2006, NoEstt-IJAudW1-

51/2005-06/394 dated 31/03/2006 and Circular No. Estt-IlAudit!1-51/2005-06 dated 

20/04/2006 the respondents have circulated a scheme of separation of cadre of Group 'B' 

• officers in Civil Audit offices. The scheme has been formulated on the wrong premises of 

base office, common cadre/ combined cadre, cadres of SO, AAO, AO and Sr.AO. 

Moreover, the scheme called for option and after receiving options brought into play the 
concept of 'required strength' substituting the 'sanctioned strength' in Para V of the 
scheme. The term 'required strength' adds to 'vagueness' of the scheme. The scheme 
of separation of cadre is as such not just and fair and is illegal. The applicants are likely 

to be very adversely affected by the scheme in the matter of seniority and place of,  
posting. 

The preference for posting to deficit offices as per para N of the policy has not 
been taken. Such preference has been taken in the Accounts side. This is discriminatory 

offending Article 14 and 16 of the Constitution of India. Moreover, sending on 
- deputation without option is illegal. - 

Applicants pray for setting aside or implementation of the policy after 
- modification in a scientific, transparent and practical manner. 

• 	 '. •• 	 .•. 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL . 

GUWAHATI BENCH, GUWAHATI 

An application under Section 19 of the A.T Act, 1985 	 -Q 

O.ANo. vkP 	/2006 	 1 
1. Shri Ashis Kumar Acharjee 

2 Shri Sankar Lal Paul 

Shri Hiten Duila 

ShriAshuiosal Deb 

Shri Dwijesli Ranjan Saha 

S/wi Tapan Kumar Haidër 

Shri Ranadhir Sing/ia 

Shni Sahadev Ghosh 

Shri Subhendu Chakrabon(y 

hi Shri Sujit Kumar Deb 

11. Shri Bikash Roy 

12 S/in Bimal Kanli Bhowmic 

13. Shni Dipan Das 

Applicants 

* 
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All the applicants Nos. 1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 
11, 12 and 13 are working as Senior Audit Officer 

(Group B) in the Office of the Princip al  
Gral (Audit), Assam, Guwahati. 

—Versus-- 

1. Union of India, Represented through 
Respondent No.2 

The Comptroller & Auditor F 
General of India, 
10 Eahadur Shah Zafar Marg, 
New Dethi - 110 002. 

The Prineipal Accountant General (Audit), 
Meghalaya, etc., Shillong-!. 

The Principal Accountant General (Audit), 
Assam, Guwahati -29 

The Accountant General (Audit), Nagaland, 
Kohima 

The Accountant General (Audit), Tripura, 
Agartala 

The Accountant General (Audit), Manipur, 
Imphal 

-Respondents- 
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Particulars for which this application is made 

The application is made against the separation of the common cadre of Group 'B' 

Officers in the A & E and Civil Audit Offices in N.E Region as stated by the 

respondents in Circular No.144-NGE (APP) 17 - 2004 dated 24.3.2006, and No.Estt- - 

I/Audit! 1-51/2005-06/394 dated 31.3.2006, and Circular No.Estt-JlAudit/1 -51/2005-06/22 

dated 20.4.2006, and against non-compliance of directives for obtaining preference for 

posting to the deficit offices. 

Jurisdiction 	: 

The applicants declare that the subject matter of the case is within the jurisdiction 

of this Hon'ble Tribunal 	V 

LimitatiOn 

The application is within the period of limitation prescribed by Section 21 of the 

A.TAct, 1985. 

Facts of the Case 

4.1 	That the applicants are Citizens of India and as such are entitled to the rights and 

priviledges guaranteed by the Constitution of India. 	
V 

4.2 That the applicants are Group 'B' Officers Designated as Senior Audit Officer (for 

Short Sr.AOs) posted in the Office of the Principal Accountant General (Audit), 

Assam, Guwahati. They all have qualified S.O.G Examination, which is basic 

requirement for Section Officer. They have a common cause of action regarding a 

scheme of so called sparation of cadre of Group 'B' officers and as such pray for 

the permission to file the Common application under Rule 5(4)(a) of.the C.A.T 

procedure. Rules 1987. 

- 	 V V-• V 	V 	 . - - _V 
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4.3 	That in the N.E region there are Audit Officers under respective Accountant 

General (Audit) for Assam, Nagaland, Manipur, Tnpura, and Meghalaya etc 

The promotional avenue is as under: 

Clerk! uditor 

(on passing of S.O.G Examination) 

r 	Section Officers (SO) - 20% 

I 
L Assistant Audit Of cer (AAO) - 80% 

Audit Officer (AO) —20% 

'I 	 1 	oo7 
L Senior Audit Officer (Sr.A.0) - 80% J 
It is stated that there have been causes for transfer and posting of personnel 

in the different cadres in the different offices of the states mentioned above. For 

this the offices have used different terminologies such as Common Cadre, 

Combined cadre, base office, etc without defining the same terms. Personnel 

passing S.O.G examination from a particular office are promoted as Section 

Officer (for short S.0) without reference to seniority in the feeder cadre i.e., 

Clerk/Auditor. Interse seniority of the feeder cadre officials for promotion as S.O 

was not made. The office has circulated a Transfer policy in 1996, which reflect 

some working arrangement together with D.O Letter dated .8.9.98. The applicants 

have been guided by the said policy circulars as being within the term commor 

cadre therein. (Copy of the Transfer policy of 1996 and letter dated 8.9.98 are 

enclosed as Annexure 'A' and "B' respectively). 

4.4 	That the post of SOs under resfructured Policy of the Government of India foi 

opening promotional avenue to the, officers have been divided as SO (2 0%) an 

I 

1,Y 
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upgaded as AAO (80%). The upgraded higher scale is given to AAOs on 

seniority basis without positive act of selection, and incumbents in the posts 

continue to discharge the same function. From AAO, promotion is to Audit 
1<7 

Officer. 80% of the posts are'upgraded as Senior Audit Officer and promotion is 

givenaccording to seniority as Audit Officer and the A.Os and Sr.A.Os discharge 
? 

the same function.In other words, Sr.A.Os are senior persons as Audit Offices 

and 80% of such Audit Officers are designated as SrAOs It is stated that with 

increase in the total number of A.Os, the number of Sr.A.Os and A.Os (20%) shall 

• increase, and with decrease in the total number of A.Os, the number of Sr.A.Os 

and A.Os (20%) shall decrease. 

4.5 	That the respondents have circulated a scheme for so called separation of cadres 

for Group 'B' officers without application of mind. The scheme has been 

published without first completing the basic requirement of formation of distinct 

cadres. The conectd joint cadre has not been published or circulated in these 

days of right to information. Without knowledge of joint cadre, separation of 

cadre remains to be more vague and opens rooms for arbitrariness and favoritism 

in the matter of transfer/promotion. Moreover, neither the service associations nor 

the employees have been in any manner associated in framing the so-called 

scheme of separation The scheme of the so-called separation of cadre as such 

does not satisfythe requirement of administrative fairness, fair play and openness 

andis therefore perverse and vitiated by arbitrariness. The Scheme has not been 

formulated in a scientific and practical manner. 

4.6 	That in terms of C & A G's letter No. 144-NGE (App)/17-2004 dated 24.03-2006 

communicated vide circular No. Estt.-1/Auditll-51/2005-06/394 dated 
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3 1-03-2006 of the O/o the Principal Accountant General (Audit), Assam, 

modalities for separation of common cadre of Group 'B' Officers in A & E and 

4, 

Civil Audit Offices in North Eastern (NE) Region have been framed. As per the 

above circular, all Group ' B, Officers were to exercise option on or before 

17-04-2006 positively for onward transmission to the Cadre Controlling 

Authority. Subsequently the last date of exercising option were extended up to 

26-04-200.6 vide Controlling Authorities Circular No..Estt-1/Audit/1-51/ 	' 

2005-06/22 dated.20.4.2006 The option form was also revised suitably vide letter 

ibid. 	
9 

Copies of letter dated 24.3.2006, 31.3.2006 and 20.4.2006 are enclosed 

as Annexure 'C' and 'D' respectively. 	 .ulk.c 

	

4.7 	That the letter dated 13-04-2006 enclosed with letter dated 20-04-2006 (Annexure 

D) unambiguously stipulates as under: 

"It has already been made clear in the policy for separation of 

cadres that final allocation of Group 'B' Officers belonging to 

common cadre shall be made strictly on the basis of their 

seniority-cum-option exercised by them irrespective of their base 

office." 

It is stated that the A.Os (20%) are junior to the applicants. 

	

4.8 	That after completion of the process of exercising option on 26.04;2006, CAG's 

office sent clarification vide CAG's letter No. 221-NGE (APP)/17-2004 dated 

25-04-2006, which the applicants came to know later, regarding Para V of the 

policy of separation of Group 'B' officers earlier circulated replacing the phrase 

'SANCTIONED STRENGTH' by 'REQUIRED STRENGTH' 

Copy of letter dated 25.4.2006 is enclosed as Annexure-E 
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4.9 	That the clarification given vide CAG's letter dated 25-04-2006 (received in the 

o/o the PAG, Audit, Assam on 26.04.2006) ;  were communicated to the General 

Secretary, Civil Audit Association (AAO's, SOs) vide letter no. Estt-IJAuditJ 

1-51//06-07/498-499 dated 08-05-2006. 

Copy of the letter dated 8.5.2006 is enclosed as Annexure-F 

4.10 That previously options were exercised vide (i) Circular No. 

Estt. —1/Audit/1-01/03-04/275 dated 03-1 1-2003 as well as (ii) Circular No. Estt. - 	4) 
1/AuditJ1-51/03-04/101 dated. 06.07.2004.0ption exercised vide Circular dated 

3.11.2003 was subsequently cancelled. 

Copy of the letter dated 6.7.2004 enclosed as Annexure-G 

4.11 That as per clarification given in Para (ii) of CAG's letter dated 2 5-04-2006, an 

Officer who èannot be accommodated to the Office of his choice as per his option 

exercised, he will be posted on deputation to deficit offices and will remain under 

the cadre control of the Principal Accountant Genral (Audit) Meghalaya Shillong 

till he is permanently allocated to the office of his choice mentioned in the option 

form'. 

4.12 That the Group B officers of the o/o the Pr. Accountant General (Au) Assam, have 

been made to exercise their option within 26-04-2006 as per policy circulated 

which stipulated vide Para V that if the number of optees for a particular office is 

less than the sanctioned strength of that office all the optees shall be allocated to 

that office. The Group 'B' Officers of quwahati office exercised their option on 

the understanding that the number of optees for Pr. Accountant General (Au), 

Assani, Guwahati would likely to be within the sanctioned strength and therefore 

all of them would be accommodated in their present office. After the process of 

Ii 

'N 
, 
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1 	 exercise of option was completed on 26-04-2006, clarification issued by the 

CAG's office vide letter dated 25-04-2006 was communicated vide letter dated 

08-05-2006 to the Association. As per said clarification, the word 'sanctioned 

strength' has been replaced by the word 'Required strength'. This action of 

reversal of a vital clause of the scheme made by way of issue of clarification after 

exercise of option should have been followed by further cancellation of the 

options so exercised making them invalid. 

Para II of the policy paper states that vacancies in combined cadre may be 

proportionately distributed among all the concerned offices and the existing staffs 

may be allocated to various offices against their required strength i.e. sanctioned 

strength minus vacancies proportionately distributed in each cadre. 

As per existing policy as reflected in various reports vacancies of different 

cadres are determined with reference to the sanctioned strength in respective cadre 

i.e. vacancy is equal to sanctioned strength minus man-in-position. The adoption 

of the new term 'required strength' is not in conformity with the existing norms 

and is therefore without any basis. Adoption of 'required strength' for the purpose 

of determining vacancies in the offices under so called combined cadre system 

would lead to incorrect position of vacancies in the offices, causing scope for 

arbitrariness and favouritism. 

If the total number of optees of a particular cadre for a particular office is 

within the sanctioned strength of that cadre for that office, declaring surplus with 

reference to. required strength would be violative of the existing norm. As per.  

Para IV of the policy paper if sufficient volunteers are not available for posting on 

deputation basis to the deficit offices the junior most person in excess of required 
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1; 	strength. in each cadre shall be sent to deficit offices and no willingness will be 

necessary for the purpose of deputation which is violative of existing norms of 

1 
) 	deputation 'as willingness of the incumbent is a prerequisite to be fulfilled. The 

1,,fo'hc, 'fcs off that 	f1 	r'iiifi,'ic fh 	 (111PC 	cirmr 
\It}J1JIJ..#aIILO 	IAJ OI,UI&' hAul LII 111¼? ¼,11,L4LI1OLUL1SIISO LIASI 	71Pfl'SSI LF¼?#%#.JA1L%#?J 11I1?JSSSJIIAS/S. 

- 

It is stated that uptil now the repondents have neither issued any memorandum 

showing' number of posts/ vacancies according to their own scheme of separation 

nor has notified the required numbers of officers in the so called deficit offices. 

after receipt of options as per 'their own scheme and as such, denied the scope of qQ 
10 

preference as directed by Para IV of the policy of separation of common cadre, the 
0. 

applicants arehighly prejudiced 'and handicapped. 
 

That the respondents are working in utter confusion in the matter of forming the 4.13 

cadres and calling for option from the concerned officers through the scheme 

dated 24!03106 circulated on 3 1!03!06 Without canceling the earlier option 

'exercised vid& Circular dated 06!07!2004. Being unaware as to how these option 

exercised vide CAG's Circular dated 24!03!2006 issued under PAG's Circular 

dated 3 1!03!2006 would be dealt with, CAG further confused by canceling options 

exercised vide Circular dated 24!0312006 without stating the fate of earlier options 

exercised" vide Circular dated .06/07!2004 and instructed to exercise option in 

revised option form vide Circular dated 20!04/2006. 

The 	applicants 	as disciplined officers 	had to 	submit the options. 	Most 

unfortunately 	the respondents again 	were caught 	in their adthinistrative 

inexpedien'cy and issued letter dated 8!5!2006 communicating some clarifications 

from CAG's. office. These. clarifications, instead of adding to clarity, made more 

r complications in the subject matter of cadre constitution. A new term called 
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• "required strength" has been brought into play in 'para V of the Scheme. The 

earlier term 'sanctioned strength' has been substituted by ' required strength', 

which is alien in the context of service jurisprudence. After this no fresh option 

was called for. This "required, strength" comprehends in disguise the power to 

exercise arbitrariness according.to  the will of the office. 

4.14 That the some of the applicants submitted representations in the matter of the 

separation of cadres which is common cause of all applicants requesting for 

clarifications/ information and po4ting out incongruities. But no reply has been 
A 	 -- 

received. 	' 

'(Copy of some representations are enclosed as Annexure H) 

4.15 That the matter of separation of common cadre of Group B officers of NE Offices 

was discussed on various occasions by the respondents. The applicants have come 

to know that in the meeting held in CAG's office on 28/11/2003 views were 

expressed regarding cadre separation, minutes of '.vhich were also drawn. The Pr. 

AG (Audit) Meghalaya, Arunachal Pradesh and Mizoram, Shillong expressed 

openion that as per the principles enunciated by the CAG's office for separation 

of common cadre, keeping a common waiting list to any NE Offices in respect of 

those'junior officials who would not be initially accommodated to the offices of 

their choice due to non availability of posts would virtually amount to maintaining 

a hither to existing common cadre since placing them in their offices of choice 

might take 10-15 years consideringthe sanctioned strreqngth and options exercised 

for a particular popular office. He also suggested that before separation of 

common cadre it would be more appropriate to have the proposed Arunachal 

Pradesh and Mizoram Audit offices created and options called for those new 

P. 
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offices. In the said meeting it was also resolved that option for new Audit offices 

of Arunachal Pradesh and Mizoram might be called for. The applicants have 

- come to ktiow that such options were not called for. 

4.16 That the policy of separation of cadre (Annexure - C ) in para IV states that if 

options are not received for the posting in the deficit offices on deputation basis 
2c 

he junior most persons shall be sent to deficit office. However, according to the 

scheme itself before sending to such deficit offices preference to be obtained from 

such junior persons for posting in such deficit offices. The relevant portion is as 

under: 	. 

"....However, they may be asked to give their preference for 

such posting mentioning the names of such deficit offices and 

as as possible they may be posted to such deficit offices on. 

• the basis of their seniority and preference given by them for 

this purpose. These persons shall be posted to the office of their 

choice on the basis of their seniOrity on availability of 

subsequent vacancies against the required strength in such 

offices. The surplus optees shall also form part of the cadre of 

their office for which option was exercised by them." 

It is stated that no such preference has yet been called for or obtained from the 

applicants. The respondents have not yet decided as to the number of officers in 

the so called deficit offices. The applicants state that their position in Guwahati 

Office should be determined as per sanctioned strength. 

4.17 That the policyof separation of Audit Office, Assam is the same as that of A.G (A 

& E) Offlce, Assam i.e, Accounts side. In the case of Officers of A & E Office, 

Assam, the option for preference for posting in deficit offices as explained in 

• 	
-. 	 ...•.•. 	 .• 
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preceding Para has been obtained in the prescribed form. No such preference has 

been taken from the applicant.s who are the officers of Audit Department. 

(A copy of the preference given in A & E Office is enclosed as Annexure —1) 

4.18 That A & E -Office, Assam has circulated on 16-05-2006, the list of surplus Group 
--------- 

B officers asking them to give their preference for posting to the deficit offices on L 
deputation_basis. It has been stated therein that the posting would be made on the 

basis of seiiority and preference. 
Thc 

(Copy of the circular dated 16-05-2006 is enclosed as Annexure - J) 

4.19 That it is stated that the respondents are working on wrong premises that there g 
- 

have been the cadres of S.O, AAO, A.O and Sr. AO e separate_cadres. In fact, 	0 

under cadre structure, SO and AAO form a cadre of officers 20% as SO and 80% 

as AAO i.e, total 100%. With the variation of this 100% the numbers in SO and 

AAO shall vary in other words SO and AAO is a composite cadre of officers. 

Similarly, AO (20%) and Sr.AO (80%) form 100% of Audit offlcers, which forms 

the composite cadre. 20% and 80% posts are inextricably mixed. In the case of ._• ______. 	-- 	__.._ 	-- -- 

separation under impugned policy the respondents have not yet determined the 

separatecadre for SO! AAO/ AO/ Sr.AO. No memorandum of showing strength 

of watertight cadre of SO! AAO! AO/ Sr.AO has been issued till now. 

4.20 That the applicants may be transferred on deputtion under the vexed scheme/ 

policy of separation of cadre. There is no scope of deputation without option of 

the concerned officers. That neither any option has been called for from the 

applicants for deputation nor the applicants have opted for depitation. All the 

applicants have exercised option for posting at Guwahati under the policy 

circulated Under the policy, junior officers shall first be transferred. The 
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Ii 
applicants are Sr. Audit Officers and are senior to the Audit Officers and they are 

liable to be transferred only after the transfer of Audit Officers, who are junior to 

them The cdre position in each category with number of post in each office 

should be first determined includmg 20% and 80% post and after that only the 

scheme may be operated in a scientific manner. r 
4.21 That in the circumstances of the case the applicants beg to state that• 	2 

administrative arrangements and orders made so far do not reflect fair 

administrative policy made for the so called separation of cadres and the orders 

and circulars in this regard have been issued whimsically and arbitrarily.  

4.22 ThatOA Nos..125/2006 and 146/2006 have been pending before this Hon"ble 

• 	 Tribunal on the similar matter including the circulars and scheme annexed in this 

application. Interim orders have been passed in the said cases not to disturb 

• 	the applicatien in those cases. 
Pt 

(Copies of the orders dated 29-05-2006 in OA No.125/2006, andorder dated 
• 	

25-07-2006 in MP No.59, 52, 55 and 56 of 2006 are enclosed as Annexure- 

"K" and "L"respectively.) 

4.23 That the Assistant Accounts Officers of A & E . office, Assam have also filed. 

applications (OA No.115/06, 143/2006), which are also pending before this 

Hon'ble Tnbunal and interim orders hot to disturb them" have also been passed 

in those cases. 

4.24 That the applicants have come to know that in the Accounts side some officers 

have been ;  ordered for transfer . without making any policy in scientific manner 

• . said to be under impugned policy. 

The applicants have reasonable apprehension that they may also be transferred 

without making any scientific method, and dehors the seniority position - after 

- 	 •- 	 - 	 •- •- 	 ... 
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obtaining option and preference for deficit offices under the scheme of the 

respondents themselves. 

4.25 That it is stated that the sanction strength in Guwahati office is- 

Sr.AO : 42 (80%) + AO : 9 (20%) equal to 1 

(Copy showing staff strength in office is enclosed as Annexure - M) 

4.26 That there are separate offices under the different Accountant General which are 

sometimes called the base offices and also the terms common cadre/ combined 

cadre have been used resulting to the formulation of a policy/ scheme in most 

unscientific and impractical manner devoid of transparency. S - 

4.27 That the applicants are employees of the Principal Accountant General (Audit) 

Guwahati, which is their base office. The .separation of cadre as circulated may 

jeopardize the posting position, which shall adversely affect them. 

4.28 That the scheme of separation of cadre as circulated has no rationale and does not 
1\ 

fitthe situation now prevailing in the Audit Organisation. 

	

5. 	Grounds and Legal Provisions 

	

5.1 	For that the sending on deputation without option is not permissible under the 

process of law. 

	

5.2 	For that the concept of "required strength" is vague and abstract and provides 

/ scope for arbitrariness in cadre constitution and arranging person in position. 

	

5.3 	For that under the scheme of separation of cadre as circulated, persons said to be 

surplus shall be kept out of their allotted cadre which in other words reverts to the 

concept of common cadre. 

	

5.4 	For that without obtaining preference for posting in deficit offices under the 

scheme itself transfer/ posting in deficit office would be illegal. 

ii 

S. 
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5.5 That before arranging the correct seniority of Section Officers in the respective 

Accountant General's offices on promotion from auditors by fixing interse 

seniority of SOG Examination qualified auditors each year, it would be illegal to 

act on the options called for which would give a march to erstwhile juniors over ' 

their seniors. 

5.6 For that the concept of 'base office' and common cadre cannot function together. 

5.7 For that after exercising of option new concept of 'required strength' has been p 
/ substituted in Para V of the scheme. This demonstrates whims and arbitrariness. CP 

- 
The entire scheme is perverse and violative of Articles 14 and 16 of the 

Constitution of India and also offending the principles of administrative fair play. 

5.8 For that the seniors cannot be disturbed before their juniors, and the scheme 

cannot be implemented before finalizing the matter. 

Details of Remedies Exhausted: 

There is no remedy under any rule and this Hon'ble Tribunal is the only forum for 

redressal of the grievances. However, representations as explained above were submitted 

but no reply has been received. 

Matter not previously filed or pending before any other court. 

The applicants declare that they have not filed any other Original Application in 

any Tribunal or Court. The O.A. No.115/2006, 125/06 and 146/06 on similar matter 

concerning the Group 'B' officers of the offlce of the Accountant General Accounts and 

Entitlement) Assam, and Principal Accountant General (Audit), Assam, Guwahati. 

Reliefs sought for: 

Under the facts and circumstances of the case, the applicants pray for the 

following reliefs. 

$ 

19 
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8.1 
	The scheme of separation of common cadre of Gr. 'B' officers in the Civil Audit 

Offices in the N.E. Region circulated under circular dated 24/03/2006 

(Annexure •C) and 3 1/03/2006 (Annexure C) together with Circular dated• 

20/04/2006 (Annexure D) be set aside or be operated after making modifications .5 
in scientific, transparent and practical manner. 
---- 

8.2 	The applicants shall not be transferred to other offices from the office of the 	00 

Principal Accountant General (Audit), Assam, Guwahati - 781029 before 

completing the option and preference process for deficit office. 

8.3 	The newly sanctioned posts for SO, AAO, AO and Sr.AO in each office be 

notified as per sanctioned memorandum. 

8.4 	Any other relief or reliefs the Hon'ble Tribunal may be pleased to grant. 

The above reliefs are prayed for on the grounds stated in Para-5 above. 

Interim Relief prayed for: 

During the pendency 'of this application the applicants pray for the following 

interim order: 
The applicants shall not be transferred/disturbed from their present place of 

posting at Guwahati , which is their base office. 

The above reliefs are sought for on the grounds stated in Para 5 above. 

This application has been filed through Advocate. 

Particulars of the Postal Order. 

• (1)IPON0. 	 -- 

(2) Date of Issue 	-- 

• (3) Issued From 	• -- 

(4) Payable at • 	-- 

Enclosures as stated in the index. 
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YE RILFIC AT ION 

I, Shri Ashis Kumar Acharjee, Son of Shri Gouranga Chandra Acharjee, aged 

about 48 years working as Senior Audit Officer in the office of the Principal Accountant 

General (Audit) Assam, Guwahati do hereby verify that the statements made in 

paragraphs 1,4, 6 to 12 are true to my knowledge and those made in paragraphs 2, 3, and 

5 are true to my knowledge as per legal advice. I have been authorized by other 

• petitioners to sign this verification on their behalf, which I do accordingly. I have not 

suppressed any material facts. 

Guwahati 
 

• 	 Date c - O 'B - o 4 	 Signature 

- 	 • • 	 .-. 	 . •-• 	,- 

U 
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,, ASSAM 

POLICY FOIR TRANS[L( I !'liNG , 	MrAON CADRE OFFICES IN THE 

NORTIl EAEN REGION. 

5 l  

As per Headquarter ollice Letter nG.103/ N2i 27-8 daft'i 	-U2-90 as 	t aa pussible the Section 
Officers Grade Examination passed stall o Aecoiita 	: 	'.trcnt offices in N. F. Region on their 
promotion to Section Officers arc to be posted iii the •ilic 	Loin which they passed the above 
examination, 

As per I leaduuartcr office lcttcr no 1 3 -N( 17 A!'t'i ')d-* ded Gi - I 0-96 The A\Os/ AOsI Sr 
AOs are to he posted to the office:, of thci' 	oR:. 	:,, ;s'il!e H however, it 	nut possibI t( post them o the office of' then' eheic toe- :i'e )OCC to .ItOei oH ices cit total iou basis for a spccif 
penod. 

The tenure of posting in the oulstatieo dii i - t ul ices ni tIu III 	and second titiie br SOs / AAOs 
is IS months :ts per agreemen, licd tn 	I -dl- 1)7,f )vl\\eel  tie /\ssoctatioii and the ,\ccounlant 
General. 

On rcvic the aforesaid policy, it is turft.r derided ii :,it die euitiie ul posting li A/Os/AOs ii the 
outstation offices for the second time :uid :h\ 	:i h¼' lie year subject to the condition that the 
officers cati auil of regular leave at 30c : 	rt 	 .c:v'e availed in 	ui 	0 (]'itirt)') days will be added W the tcnure of 12 itiiai 

Ii 
The Common cadre officers who have ic c rser -a it oalstatioi: offices may be trans1rt'cd subject 

of course to the item (2) above, titsi fron, 	flUtiQil -d' the "k:niurlh ist oliltat office, 

The oflicers who have nevci' served at olitsiatioti ot ices iii their respective ca;res alter being 
posted back to their base offices have reuiiauned in tlicii hje office for the longest period may be 
selected first in order ol' station senioriiv or postin 	to nntst,ition Iii 01 (Icr to facilitate smooth 
repatriation oltitcir colleagees. 

When batch of officer in a particular cadre rejoins their base_ofij o:i the same da?! completing l 
I 2 time transfer, the junior mosiolficer 11am such butch may be taken up for 2n / 3rd transfer ,it' 
any.. 

8., The officers who arc due to retire within two yca:' may be exempted from the aforesaid 
transferred Liabilities. 

9. Posting of a particular Common Cadre of'icc to an outstation offices may be kept in abeyance in 
case of unforeseen incidents like .suddco .cident. demise Of a -ItmiLy members, illness or urgent 
administrative reasons. 

[Authority: AG.s orders dated 22-03-2000 : p/ l2ii and p/34e of '  file no.DAG(A)/Con-C/Ghy/PoI icy 
/transfcr/96] 

• 	 , 	'-'. 	• 	Sd! 

c  
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-r- 	---- 

) led (;, waha , & Cp CJfl he" 08,1998 l)ear, 

1 wouid hk to dnjw 'ow attention to the iss of Wnely rePiaon of Sr. A./Aos/AA,S It) 
thc patent officc alter Completion of their tenure 

of' 
I niOn/ 2 months. As 

you are aware, Inm the levcl of Scctio,1 Office15 onwards there isa common  cadre Ir Uanfcr and p05(u)' 

To Scanh1ine the Whoic 	
cs.l as well as to remove any perceived flCOnsjstenc 	I Propose to tdopt the loliov,' 	policy fr 	 of 

Common adj officers in the North East cm Reg n   
The ofCcjoj pusi 	. Q.G wiiintion  in N.J 	CQ will be 
Thc tenure 

posted in the Offices f m 	 R 
Which they passcj the said Examinabon, as tar as Possible. 

	

of PO:Iirig In the 0utstj 	
dcjjcjt offices I'or the Iit and 

second time for 	will rcniujti 	month5 as per Cxisting policy. The tet of' POSLIJIg lbr Sr. A.O/AQ5 in the 	OfljCc for the second tr1c and above will be one year subject to the 
COfldjtjø that thc OCC 

w1l! avail of zegular leave 0130 days on leave Leave avail in CXCCSS of 30 days will 
be added to the tenure of 12 months 

The common cadre OffiCc who have already sed at OuLstaUon  officca may be nsfcffed flt horn the bottom of the scnio 
	lt of that orncc on 

the time Presently in Vogue. 

The officers who have already scived 
OflCc at outso officca in thcfr respective cadre and after being posted hack to their base OffiCeS have remained in their base office for the longest period 

may he picked up first in order of senioty for Posting to Outtatjon offices in 
orJCr to fi'cilita 	smooth rcpatrjatjo of their 

colleagues 	 . 	 I  

6) 	
Wnc a batch of olliccrs in a pajcular cadrc.mjojn5 their base oflicc on the same 	y after con1plcti, 	I !2 time 	ii)sf'cr the ;Unior nio officer from slAch a hah may he pickcd up lr 2iK1 id time LnIISI1 if any. 
Offices who are due to retire wmth to yca ma c eci)1pd from the aforesaj transfer liabjljtjc5 	 iw 

(8) 	
stinLLa Paicu1ar commomi cadre, officer to an OUtfltion office may be kept in 	in casc of' unfore.scc,i inccndc lc sdde accident)  demise 

of fan1y mcm 	SCTjOUS 
illness or for urcnl athflinjstmtivc reafl 

1 woWd qucst you to kindly Con v(.y 10 us your Commncn if any, on the above modalities of an.sfer/I)(tII)g of 
COfflflR)fl Cadre office at your earliest so 

t1 ma a woa Ne policy CI:) be fiat mc 1 11111 t end. 

Yours sincerely. 
1. Shrj Sword Vshuju 
Accountant General (A&u) 	

. 
Mcghajaya Mizoram ctc., Sh,lj0 8  

(oco) 	

I 

Sd!. 
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OFFICE OF TIfl PNCIp1 AC 7)'
(AUDfl ASS.& MAIDAMCAON 13. ii 

Circui.r No. EiL1IA,ntii S1 I1fl(r r - 

DIte(j; 31-03,2006 

Suj'ct. 

	

	Scpa,ajj0, f Comrn,1 Cadre of' (Iroup ' [/iCCr in 1/xe Civil Audit Of/leo in North EaNt Regivi,, 

	

Consequent upon Hcadqua -jc' OIc t1ci 	to 8eJ)ara!o t1 co1mflp cadre of Grou 'B' O11icc 	the Ci1 Autht 01! ices in No: East R 	ic Pncip:. Acçoi11 General (Audit),  
Auth 	 heirg the Cadre Contro1g ozity has ted frc3h opor ill thC j)I'C;cIyj "Fcn 	'; 	 ption" IIoi I tlic Group '13 ofiic-8 of Uus oftIcc (cxccpl ComEiIee 011Iecn). 

In 	cw of above, all tue U 1 euI1)beIitS inOl:)'J'')3(1. 	
SjQ_ Omccr to Sr. Aut Oflicer exccj)L C:ojnnicrcjaj OIJiceic) ci s ol1ic borfl on cadr ai hereby requested tO 

CXCVCISC their option arid Umi( to E- Sectjo 	n or 
• 	before 17.04.2006 POsivc])' for OflW:J Ifls111j11 

tO Cadre ConoUü Athoty.  • 	 In 11 	COI1nCCC11, th !(i. iag 	rUU1C1IL. UJI the ubjb 	ar for inforruaLun and flecessai guida° 	' 	fliCeis: - Enclo: 	 .1 O  

• . 	
Letter No. Es%1.J1;qud/1 2-j 'p00 	o 	

dated 27.03.2006 of Pr. JJCCQUpj(ajjt General (AudiO, Jifeg/7ala.. 
''•' CG letter.No, I 44-NGE(,11'- )' '••200 dat j' 21, )3.2006. FORM OF OPT/Q 	 •' 

Polky for Separatj of C011111lon

Cadre QfGro,(J, 'B' offlce,.s in the A.' and CiviL4udjt Officers in NE J?cgion 
Copy of Sanctj0,, Seng(h of Gr. 'B Olkers cf d, 	 ffis in N.E. Region. ' 	 ' 	 rcnt 4 dji O  

Pr ACcO4flf,t Ge,a1' orders dated 31-03-2006 

D ."couutaIt Generaj (A&W)' ' 
Memo No Estt UAudiv15100506i4 -u7 	

Dated, 31 032006 Copy forwarded for infonnat ion a id.neccs 	vtjdt) tc. :-• 	 '. 
They. are rcqLe(ctj to hring th0 Cofltc 	of the ThCD.A.G (A&W) .'J circu :10 the Notcc cf 

all Group 'B' OffJ. >-dcploycd in fich du 	.'!i the, instruction lo'.collect • The D.A.G. (IJC & 
C.A1 the "'plioji Forn" per':.. tally and' submit the same J wit ..' " i1aJ date to EsIt.J Section. The Seci'etazy Ic the Ir. ;rce .. ":u., 	' 	(A.li1m., All 	hfls 	 s,a  ruic Olccr 

All Group ':3' Of&r,s (..O ..: 	Us c'ctpt Corn. Oiflccr) 4jflScçt10 	
•• 	

I 	:,;' 
" 7. AU Notice 130ad 

 Askc. 	
• 	 I 	• 	• 

,••',w •  
fr 	•,•i'L 



/ 	 I  

A 	' 	OFI'ICE Oi 'L•j ij Il ACC 	iri' 	
(,'..Jj I) L\1t,(. ( 	A, 

No: .E(L I/Ai IiU123IIl000(,/J. 	
I / 

, 
	The l'r.Accuui1t Gewrti 

Asnri, MaIig0 
iiw 

The Accouai1t Gvnci 
'frj;w•a, Agartal:i 

The AccuuIlt,111L GeIlcrJ,j (Aud 
Nuj0ai, lohJ:na. 
The Acc8 	

(Aio M.injpur, lnIpliuJ. ., 

Subject. 	Separatiullof Co,101 cu 	Ci()jj1) 
Sir, 

As ditccid, a co 	
of lIc;ld(iI,l.t. kl44NGJ:(AP1))/l 7•2004 'dat 	M 	 i No. J 2 1 th 

	

arc1 2006 ICjjj 	SC1).;(1iQ,1 of COIlIIIIjt c,RIl of Giuu 	'IJ' Oiij in 
:0. 	• ; oII 	cs 	lwwi d. i ov your 	

and UCesaiy ac I1O, 
M 	v(ed by 1 	jU'tCl Vu1i 0  Jo c10 	1}tjo)u, o  iii lb0 cloCIj 	

froo 	afl iic 
Group I' owcls ufy 	ornce 100Jy J'ic.i:c o 	aIu 	

to Lhj C)Ij 	u 
or bcfoic the 2Q01 

April 2006 for lot liter 1I;e,tiy .;liui 

IlI), 
As aov. 

:jtII. 

a 

\ 

• 	 Qç\.( 	 ,.. 	
'a 

___ 	
.• 	 ___ 

,'Ac ' 
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(:UvlI' itu)t,i,I'; 	Al 'iwt (:t:NI:I,\, P ; 	Ai!Ail!t.:uAH '/AiAJ rvAi 	r!,:\v l)I:LJ11 	1O00, 

I)nte(I: 24.03, 200( 

'the Pt'.JCCOiiiitu,i( (iteral (Audit), 
Mcghalav, cit'., 
Slil I long. 

Separation of comniuij cudrejf Group '.R' Oi1icd'1n the A&E and 
Civil Audit Oltices in North East Region. 

1 ant to lot vat 4 Jici cviUt the policy lot' scpai'ation of,  conitno cadj c of' 
Civil Audit olilcc,s in North East Region alongvitJ' 

flninat of option l'onn. it is requested that licshi options may be obtained 1i'oin all the 
to Coiluhloli cadre under your cadre control I 

pein:i 	Iransfer to the Civi Audit offices in North East Regiosi intimatinn 
Ilieiii (lie 

of Clich ohliec and they may be allocated to the COflCct'jicd officeg on (lie f)asis of thci.r fel1 ority-cJ1n..Qp(jQfl5 exercised by them as cr illstflicti011 contained in 
para 3 of (he l)Oflcy. 

	

2. 	
The junior oI1Icci in each cadre who are not likely to be accorniliodafect 

in the concciiicd offices as per o ) lions_cxcrcisec1 by them may be posId on dciuilaiion basis to the deficit OffiCeS as J)Cf lliSttUc(o115 Colifained in para 4 of (lie policy. 
The ac1io taken report shouldle sent bus by '15-05-2006. We inlejid to have the separated cadres in J)Iacc as on 01-06-2006. 

	

4. 	
Caveat iii the ajipropliafe cowls of jW.lica(iiic may be fiId 

i11 eoIIsitllal,i standing counsels. 

Yours iiiilhlully, 

Enclu: As above. 

(Manjh Kutrii) 

	

• 	 Assistant Comptroller anti 

	

• 	

Auditot (icci';il (N) 

11 
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tIii y hi 	 ( ttiti'i 	f:di 	 'I 	I!t1 

iu th' 	:ii 	(vI ,\wt (?T , 111 N.l: 	I 	iut. 

K 
I1C Iiiii 	(I 3 Ii,l 	IiaIIuc;ii.,ji  

Cxt,;o 	jI(Wl) 'Ii' 	!Iicct; Ico , irjLo 	1i cooIiIiIfl ciIic Iy Ilic 	:UIi 

	AI 
• 	 (.J;YI:(vii; I 	i 	: 	tI 	 • 	

:iii 	;iit 

jc1c.iciiee. 

ii 	\'cancjcs iii co,nh;cicd cadre ilt;jy he Jw(liei iiiiaicI' Ii;Ii iuoI :'IHtII' :iII  Ih- 
CIMCCHIC(I ellices and the cxu;Iiiip siIi 	li:os' he  

- 	 'ijtit 	the 	IC(j(!ilC(I 	5ICIIII% 	i.e. 	;allc1i);(I 	Iicii(h 	11111!:; 	V;iCiic - — I10)t)0itJeI)at_ 	ic. 

HI 	 .iniaiicii1 I)o;Iill 	ol Gioup 'B' 	uticui Of ec)Iiliiiom COIIC a IU)nt IIIC %C(hIl)iroI sti cngth of vrioun CiviI Audi(/A&J olliecq ';hahI be made hy the IsieeIlyc 
cadre COiiiirjJtjii' aU(h)(JijijCs sIlietly Oil the basu; of lime seniority of the oIhcj.', 
who have exeicised Ihcir option for 	 ell 	ill -Cspcc(ive of 

IV 	11 IIIC 	 Ic 	01 a )al .11ai olliec IS Illoic IIUIII thie IC(ItliICd sIieiiI of that ollice, II ic excess persons m each ca( 11-c(SA0/1\0I,AOIS0) who can not be accomlnç)( d ( 	111 1l 0 IcC of 1CII u eu CIIL af,nhiLi 	IC I 0 (tII1 U 
S!E.!CIJIftJIi[ojjjcai_)cI. their Seniority, sledi be posted Oil (lcI)UIahIoIl l)asis to the oJijec viz. defjçji 0leq. 

1 Ii siitijckmii 	iinecm1jifliot avail dciw 
stiTi pOSIiiij 	flCnhInjoii basis, the juiiioi iiiot J)Cr8ong in excess of IeqIIICII 

fl Payable. I Iowcvcr, they may be asked to give lhcir ptclbrencc For such post iIiJ 7ncnlioning the nainea of deficit ollics and as fOr as posilde they nia' 
qll(:Il deficit officwl on the basis ol tlicji senioiity and piekrciic giveit 

hr tEitii toe (hits pui j loSe. These ieisons shall 	to ((IC jiilicc ol their 

paIl of the cadre of thc,r ofliec lui winch eptu ii was cxci emsed by Ihiciji. 

V 	11 the HUlL of 	 S-aptMl 
of that olhicc all j.hc opices 91 1  
Vacailcics S1 1 ,111 be iilhc(l Ill) by dCI)ulatmoit of Sill jiltis OpteC,q as pi piiklehincs Jaid dowxt at IV above. 	111c vac;tIIcjc.s aiini,iç due In iopahi ialiomi of (lie dCputaIiojmistq to (lic of face of their choice 	:ihi he filled tip Iiy the eoimccmile:(l o1li 	as P° 	J)IOjSjoli5 Co)Il(ail)e(l ii) tile .RCCJtijfliiet11(q tr the COIICCIIIC(I j)0SIS. 

VJ 	The P1011101ions to (3sou ) 
t I3' )OSts at icr the SCJ)aIation ol cadre shi:ill ho tiiaolc 

file - 	
: (!i'il I18s 	ate acenlnulooiate(Il,l 

- 



FO.j OFOI'FLON 

In 	

•1 

ic cvc 	
of saraon f cxisp common t:a 

(Sr.AQ/AO/MO,SO) 
of thc ej AUdr 	

dr( Ihr Group 4fl1 pos of0IICC3 of the hithan Aud & Dcpa.rtcnt bajc 	tlic NOIJ1 	
. 

Working in the Oflice of,  the 	 ... 	

S 

...................(desi 0)  

aliowed in any casc, do hcrc opt to be 
hinay aflo 	

the f°lio 	oc a) in 

4.  

1. 
 

Office 

 OthCeofthe ............................................................................................................... 

	

4

. 
	
of the ............................................................................................................... 

	

5

. 	
offi

ccof the ............................................................................................................... 

	

6

. 

	

	

°ccQfth.............................................................................................................. 

	

. 	

°cofth...................................................................................................................... 

	

0°f thc 	
.................................................................................... 

S . 

Date 

N4ijc ..................................... .. . S  Dcaiao 	.......

S  
................................................... 

0/9 the 

Eflq)1Oye No. ..... 
...................... 

54 

S.  

	

• 	 .. 

$. t 

	

'S 	

H 
,lI 

S 	

: 



Al 

'I 

Sandioned 	of SIL4.QsJA Os an 
LQllter than commerda, d ilAQs/Sos in NE.Re2j0 

 Officç 

Name of the Office 	Sanctioned Stre th 	Sanctioned Stre U 

	

SR.AO/0+AO 	 AAO/So 
37+13 

Shillong 	
28 

Guwahat 	 42+9 	 113+17 Ia 

lI 



/ 	 - 

, 	4 / 	i1'iij I%T19 	Fqpr 	Jik1 I, 13 ifl ll i 1RlH, 	flR1-29 
/ 	; 	oL'I1 1cE'o1"1'[1E 1RJNCfl'.4 1. A(.'CoU'I'Aj' UEERAL kAtii)UI'), ASSAM ft  

MAII)AMCM N, UEI lOLA, GUWAI  

Circular No. Es(t. 1/Audit!! -51 12UU5-IU),' 	 I ):i ted: 	0' t 76 

('1 R C ULA R 

S1I)jec1: 	Separaik,,, of Cwni,w,, ('adre of' (,ruj, '!' officers in "hc ('jr/I 1 lu/if OJJk'es in A1org't, Lu,t Rcc'ion. 

In partial inodi lical io:i of lids Office Cu cular No. Es I/A tidit! 1-5 I /2005-0(il394 dated 31 -03-2006 and iti vk',v of! Icaduarlcr1s cIarflc,t ion and evisej "(')ption - 	lorni" 	 ar)'iIicJ>jjflcijyi ,  Ae 	iUiflt (:iicr:i 	Aulh) ?/l 	lt;1vt etc., 	lijII under 	CLICF 	 I/Audj; I 	/05-06/So-I 	ut I ¶)-Od-2006, the last (kite br cXCIVIS11IL2 options on the subject cited ul)O\C ill tie ie'ied "Option OEm" is extended upto 28-04.2006, 

All the Group 'It 	)liiccrs (Inn Sr.tU, i 	SO. cxeej> (nniuiciciaI Oil ice, 5) arc hereby i'cqucsted u lirnisIi he ft;I oious in the cvised "UPIION j:(.j 	Estt-1 jOfl on or hcLre 26-0I -2 O( 	 ;:t,hm ission 10 

I'hc plevious option :xercised ii euitpiiaue' of iiii 	olliec (,'iiitilar Nt. - 5 J/()Q5.O6J3t luct , 	-O-()o6 :1,"; he lr:i(etI i'; caciuclict 

hi this connection 	l: 	ltjHt oIucincnI 	fl the 	L'IIiuseJ lU 	JiI'U)I)I and iieeesSaiy aeton 

IClic/' 
 

"/0/f t'/ OF ()P//(L'. 

In 	!:suc; ti{I ilic 
 

Dc1,ti iv Accoun( :1 1 1 1 C ciiei'af (A \V) 
i\!lI(, No. Est(.1/Audi(/151/2OUc)),,Q 	 I)atd: 	(, C'up' frwn rdcd for infornuitji a i,d necessa r 

8c(Wti 

Th 1i1c\ nie requested R. bring the contents of' the D.A.G. (A& W) 	
citetilar to tliç Notice of nil Group '13' OIiicer's 
t(cployed iii held duty with the instruction to collect "he l).A.G. (I/C & C.A4 the "Option lorin" pCIsoiiaily and submit the same .) withu, IIIC Shptilatcd dale to 1 'sIt.! Section, 'l'he Secretary to the Pr. Aceuun(uiiU(;e,,.al (Audit). As.satn All lranch Oliiccrs 

All Groul) '13' Officers (SOs In SI'. AUs except ('thu. Ol'Iici') All Section 
All Notice l3oard 

.' 

Sr1 Autlit Ofiker (Admzi.) 

I 



• 

, 	 I  

re 	 . 	
v&•...:12 

• -- 

 

V.  
I lLI /.t'tfl''U 	

0/ 

Assuu, 

1It)1C 	 ot (rip t' u.',c' 	ii1 	s Y 

Sir, 

ai to refer tu your 0.0. kacr No. /C/SepIciruup 13/2006IO2. ctat*d 
07:04.2006 LYC tbc subjcct ricrv.oncd i1,oc ,id t ('CniL bctow the clariticntiou 3ough( 
ioc iticrcn:- 

,i) 	Tbc actuai 	 cnth of' (iou '11' o(flccr fr ilio ncw)y creMed 
officct Of MLhor.ti ,iji •&Lu11artj41 fi t  m 1 c ,-4h i 	cig ui l ,  3Thtd tiy J3R.S wui 

01 thiS 0fiCc 	pnnifrty. No 11 clij, iiiji l i poL i! mur, crccucd for the prnt. 

(ii' 	1Sr.0 1  AOAA() arIO S.C.... wiji be (ie.tciJ f)tji 	1atc ciIrt and riu of 
M).20 n S.A.OiAO ,rnrj A.AOi;0 witt i. mur.tai::d *thj 	c.actin 
thesc cdcs. 
A copy of rcviscil uploLl Loon in, etichsJ. 	, 

(iv) 	An olficer wbo bs LiVC 1  pi ceic ro moLe mhao one oth.cc fo' prJnrnr.1 

aI1oction will bc couidmr.d foi pcimAcrt allou%lion a.,  Pcr lti3 15=1061)' 
and opiou exercised v 	If bc canuot te corrjnodIci 10 thc u1Tc 
rncntioiod at Si. No. I of tt 	opticu form 1c 'will be cooiderec1 fo: 

• 	 perrnaacnt allocation o the offic 	iionect at SI. No. 2 and 	ii 
howcvcr 1e cannot ; c omo dated to any of tho obiyvc oLficØi potI bis 
scuonty be Will by 2otcd Oo t)elMat.00 to the deilca ciCficc() t!L1 tic is 

• 	alIy allocittcd to .ny of the fi incionI iu the option. 
It h. ttcay 1.c.n utc cl.ar in the pQlicy for sc.paration of cadres thAI 
fina' floc.ttoo of Cirp 'B' of1cc; ticLooiug lo ymmn okc gb.lt bc 
made arictly oo tlit'. bisi of thci': ixity-itnojiiiwi e'.cmcied by tbcnt 

• 	 - 	irtcsp;tivr afibcs b3'ic Ut. 

Yoius fxnt.bfulty. 

(J&, Auib4lavatuzn) 
\ji Comptrt)ller & 
Auditor Ocitrul CN't 

• 	 ' 

No.191—N(.(App.Y17-200'l 	 •tL• 	' 	'1 

Copy alongwith n qopy antic AG(A&.U)A_aflI. Ouwr'hati D.O,'lctter iiatrd 
07014GO6 is forw4IdCd o -  dir Ps\;(Aut.il). Miny dc.., hi1loug f,r in.fcnrntiou. 

— 	 ' 	 ' 	 A;tL owpILellct & 
Auditot Gcncul (N) 

I 
... • . 	.y-"•,•t. 

• •, 	- 
b 

• 



FOWI OF ONION 

	

the event of scpar,tioji Of CXiSIin 	coiiii11 e;idre for Group '13' posts of 	 vi 

7 	
h. 

(Sr.AQ/AO!AAO/SO) ol' the civi A tidit oIic 	i he :idjan i\ iidii S. I)eF)ar(meIt located in the North East, I SItri/Snit./.ls 
• 	 . working i 	 .( 11 

as 	
(desiiii0i kiiowin 	fully that the 	 . . — 	opliozi SO 

exercised shall be final and no I titer cIiaiie in the option shall be aJ lowed in 
any case, do hereby opt to be finally afloeted to the fuI1owmg oI1(s) in oidei ut 

OfficeOf(hc ................................................................................. 
2. 	Office of 	.................................................................................... 

\..................................................and 
S) Oil. 

Signa 1, ii r 	.................................. 

Station: ................... 
nation.........

..................... 

O/u the .. 
	 ......... 

Eiiipioyce No. ...................... ..... 

4. 

(o) 

t •' S .  

(4din 

• 	•• 
., 	*•c.!! 

•Y 
,; 



•---c 

No. 22INUL(App.)/17..2Q  

	

'". 	1PZ 	 tQj 
• OFFtc OF THE COMPTROfLER  

	

•• 	• AND AUDiTOR ENRAL OF INDIA ' . 	

. i.".. 

I0ACCOUnrn Generiii (Audit), Iripura, 	
1. Agarthia 	 ii' 

Subject:' •' Scpark,n 
Of Group 13 cadres in ('lliccs of the N.E. region. 

•  
49/2OO6.O•"Lamdjrtod o invito a rof 	to your fficc letter No. 

7/ da&ed i2--2006 on thc above mentioned subject ad to funij5 • below the clarification sought for thcrcn.. 
(I) 	

In first lrnc of para V of the policy for scpajon of Group '8' cadri, 
the wo "senctioned søn" 

MRX, be rcl as 41requirad snth", (ii) 	An 	who has Vc) prcfcrn for Pcnnanc 	 flOrcthn one offic (or. 

	

ni aiioct i 	 c  
per s sc 

	

	
wili bc considered for pC nj 	*Ilocatj 	as tiority aid option 'ccrccj by him. 

	

nludatcd to 	 It be' cwi not be a 	 the Ofilce of his first cbolc,c he will bo consi4cj for • pcnna 	ocj to Lhc Office rnantioue4 at Si. No. 2 and so on. if "\  however he can not be accommodat .ad to lxiv of tho thcse bifflocis a p bl enlority and option he will 
1ajn under the cadro control of theI PAG (Audit), Mcghajay, SitHioti and postod prx daputatfox to t& doflct O!ic(3) 

all  he is Pcrnancntly allocated 'to any of the Occr the option jaint the sub"iont vacancy  arising in the Concerned oface (s). 
OCC 

thc ufTkct is pcIi%nt'icntty aLioeatzJ to the office of his first or SubscqucTpt .huiLc 
in the option form, $uch &iocatjon Is fitial and io fWlhcr an g  viii be aiIuwcJ 

As no fu.'thcr Prornoton will be made Lhsutpius ofl'kt all atnplu3i 
I- 	

opta pctcd o. dcpuatjon to dofkft Occ 	acc 
cor.crnj surpu olTie will accommodate their  against subseque n t Vacanç, 	 surplus optocs 
$rA,O, AO, MO and SO will b 	thur separate  pu ,o of 	 cadres for the • 	

allocaijugi and tie ratio* of 0:20 in Sr,O/AO 
and AAO/So wi! Ic ;iaiiitj Ut cacliofl 	vh cdrcs. 	 ule separJng thoc 

(vj) 	Thc ;.saIiioiscd sc th and PIP for the newly cd ofDces of 
1- 	

Mior1 and At tacaital i'radcsh is being intitnad by BRS wing of • 	this vflitc. Nc addlu1 post 
ls:oing coaLed for the proert (vii)  

	

The ufli 	who are presently on dcputat0 other Oftiocs sifl1 bo' idlocaed to the officcs as per their • be repntri1 	
ni the bowg offics) to'tholr alIoc 

	

subject to üv1abtilty of vacancy in that 
a 	

o will tic oitn'c 	 mcc, No supernumcr post tl in ny cifliç. 
•: 	

• 	 • 	

•, 	 :. 	 : 

-• 	 • 	

• 	 -: 	 • - 	
10. LII;i;t( ;nin Intl 	 I 10002 10•  Buu SIinta Z.afr M.rg, Now OoihI 11)0 

• 	• 	• 	. 
4; 	 •.--. &2 

I 



- 	(vni) Tha s&ithon1 wMu9th mum 	ust1ng V acic.s proport1onatly
tell  jUstbutcd in cuif, cWtv'it llir ruutred stroilgith.for tho puzpoø sf 	 ,.,. $cpAon of cadn. No additinl post is bcing crealod for the pruct. 

Yours felthfully 1  
l .  

(ASHUTOSH JOSHJ) 
Assistant Comptrollor and 

Auditor Ocneral (N) 

Eodo. N. 222 —NGE(App)14-2006 	 Utoi 24.04.2006 

Copy along with a COPY of the /tG(Audlt), Trlpura, Aarta1a 1clicr dotod 
12.4.2006 Is forwaiod for InformatIon and nocessary atlon to: 

ThePrAG(dIt).Mejmlayi, SltUtoag-793 001 '.A: The AG(A&E), Asrn, Guwahaxi.781 029 
4'. Tc AG(Audit), Auam, cuwaliatj- '/8 1 029 WjUi rcicrcnco to srjt1 No.10 of the AQ's Iettcr datcd 12.4.06. 	 K. iL 

Dirctor (Dtrvct Taxcs) ut Hoadquartcr with rcicrcnce to serial No.10 of thc 
AGsIcttcrdatd 12.4.06. 
Dlroctor (Indict Taxes) at Ucdquiuier with re rcIco scHal No.10 Of the 
AOsicttcidatodl2,4.O6, 

AudifJOS  toreral (N) 

41 

. 	.. 	

' 

'. ....... .. 	 .. 

K 

• 	. 	., 	 : 

L.. 	.. 	 . 	 . 	 .. 	 . . 41i. 	. 
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/ 	 ELJRE- 

FtCE OF THE PRINCiPAL ACCOUNTANT GENERAL (AUDIT), 
/ 	ASSAM, MAIDAMGAON, BELTOLA, GUWAHATI-29. 

(o. EsttiAu/l -51 IO6O7/498-49 	Dated :Sth Nliq '2006 

PA 

Ii 

- 	,•- 

To, 
Te General Secretary, 

\CiVii Audit Association, AAOs/SOs / 
Civil Audit Association Group  
O/o the Pr. A.G. (Audit), Assa.m, Guvahat.2. 

Sub: Separaticn ef common cadre of Group 'B', 'C & 'D' staff in 
the Civil Audit Offices in N.E. Rcii-i. 

Sir, 
I ,;n to forward hcrcwjih I -Icidutcr lcttcr no. 1722/ I3RS/ 1 5-

200 	dd 2 7/ 111  April '2006 ak)1w 'vi1t.h 	:distributcc+ stnc1ioncd 
'strengti 	and 	.J• P. 	bct WCC) 	olfic 	O 	thu 	AG. (Au) 
Meha1;ya/ J\run achal Prudci / M lzoraivi aLd 11 cadqualei'::; let tei z 
22 1-NGE(APP)/ 17-2004 thd 	April '2006 regarding claril'icatiozis 
sought for on the subjcct cited tijovc for your inforn-iition. 

This issues with the approval of Principal Accountant Gcnera. 

- 	 Yours faithfully, 

VA 
Senior Audit Officer (Admn.) 

I .. 	l I 	•!•_ 



/ 
/

44 

'A 
To 

Thu N. Acountaji( (icniiI (AuIii), 
Mcgh1ya, 
Shilluiig. 

4e 	 L- 
/,. 	4I.•5l NU 

— Ba - 

fr?1 11 	 Z!i 

01::Icl: OF flIE COM1'TROLLL1 
AND AUDITOR (iliNEAL. 01' INI)IA 

'fax 

Sljcc S'uutim Ofcoinwon c.the t ti' °'r Ii uflkc :. ii lie C vi A.du uluit. in t4ut iii ILat Jeijion. 	 ii 

/ I :'n dii ected to ijj 	I'i;renè to you' M1ice lUc, m. Esu-UAudjt/1. I IOO-2O7/o3 J1iud 28.30 on Lhc abovc ciid uiiJet. Tli 1lw saction 	strength  and Pei<ju .il1-poifjon fur the tlirt, cims vi;. Megi14iI,ya ArunacltJ radeIi and Miiorn ha b,, 	as pr LJic stuteijiv,,t ciwiosed. '.ltic 	JslI,ued sanc tioned &riith :u3y plue lu ',oud in your o1ico r:co,d 	iid iIic itfl' ,nd ollic(rs may Iint:y be posted iii w.n oflIcc t dic ewh 

Y(Ui ti1Lh1uIIy ,  

LAL.1i Jc.JN'IAR) 
Adsi 	i ye Ofljci (BkS) 

N,I72 138..S/7521)u5 

Copy for wtorrnatgon u2d nece.sssry .tclituc, k. 

' 

1. jG (Audit), ArunciiJ P1csh 
'ACJ (Audit),,IvLizerajii 
Sr .40, N(iE (Appu) 

4 I 1Sto111)(Stff) 

" ". ' 

	

""J ~ 

I.i 	
4 

ry 

A' 
(EJIS) 

-- 	 I 

 

lO,tthadur StiIt .'.,I.ir tirj. Now C)iithi. I 1:0002 
: 

-'.- 	 /_iU1--J 	.;. 	 .. 	 . , 	 . 
I  

../\%scc' 	 . 	., - 	 ... 	 : 	"i• 	.v• 	, 
I 	 - 
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- 	 )uiA e;utint GcUt.J(Adflth) 
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A 	 F 
- 	N. 2-N(;lcA1)1)y1 7-2004 

fl 	

01 i-iCE OF flit COMPTROJJR • . 	(.' 	JWDJT0I1 GENERAI OF INDIA 

10 Acc)L1lIlu  Tripura, 
Agarlaje 

Subject; 	Scpamtjo0 Of Group '' ca'j 	in ffiecs ul'the N.C. rcgIo,. 
Sir, 

1 am directod t', i;ivji A rtrccc to your Occ Icttcr No, 49r2006..07180 dAXC(j 12-04..200 on thc above ncntj subject 
ad to Furnjs} bciow the okiificat.jon soup)fl for lhcrcjn:.  

In first lillc of pare V of the policy Lr scparilliull of Group 	' ci the word sanctioned n-cngth" na be read "rquir strcngtw'. Ar, OffiCCr, WnF,' ba.c z,vcr prefcreri,. for more than 
one oflice for pcn,a,,cj,, 	will ' conSidered for pnr ncnt allocation a.s / 	per his scier;iy i,d oprion Ccrcisod by him. if he can not be a';corn,o,jai,c to the oCke of Ins first cttolc he wili bc eonidcru1 for tl\cnnan 	

aJiocation to the 1ficc mention ut SI. No. 2 and so on. 
U' "\ howoVe he can not be tccompjO(jt4 to any of the thcse ornees p .nd oitio he wIi rnaj under the cadre contml of tho/ 

V 	

!AG (Audit,. Megalay, Shillong and posted pn deputatjo3 o tf dofict oflco(s). till, he 	icrznaii 	y allocacd to any of the occ !Dt1Od.tn the option Uftifl3t the mibs 	vacancy ArIsing In the concerned offlec (s). 
Once the oIflccr is Pcrtlianelitly allocated u thefli Oce of his first or SUbtCQu(,,t Itoc in the Option 
nki and no'. form, such allocatjo Is final fuer d:ana will be allowed, 

As no ftl:thcr promol ion will be made In surpIu
3 offices tin all mzp1u' optee pcsted on deputation 	dofjlt omecs 

Oftccrned Surplus oflic4 will accommo(lato their 
Surplus opo i&gairi,g subsequent vacancj 

Sr.A.O, AC), AAO and SO vill be tnatcj four sepuraic cadres for the 
Purposeof 	and the ratiO* or 0:20 in Sr.A.OJAO and /tAO/O will bo :tlailaaiIled in  Cadrcs. 	 cacti office while sepurnting thoc 
The sanc(io,Id Strcngcji and t'LP for the Ifewly ceaLcd ofcc of Mwrn1 azui Arunacajnj Pradesh is being iznimaJ by BRS wing of this oflic. No. add1tlnt post Isbeing 

cmat6difor  tiç proset. The OflCcr wl1tó arc presently on deputatjon . t0 other omoe will bc a.Uocate(i to thc (ifljccs a9 pvr their 
be rcpntrutc(i £rouj dio borrowtj Officø(i) to tholr subject to evnIlebllity of v*ncy In that oillç.. No sUPcrnumory post will be crc,,'cd iii tiny OflI 

10. .;IçnI; 	JI'(R II1I. 	 I L0Q02 	II" 10, t3i4h;Wij SIni', Za(r Malg,,Now 06I11I.1 10002/ 

• 	 '. 	

• 	 . 	• 

I 	• 

j.. .1  
\". . 	' 

' 	 ' 

- 	 . 1)cput,y .'çrttant CeneraI (Adi.. 

M'jo C. 01 ) 

• 	4 	.1 



I. 

•it.• -- 

.1.;  

4 

( ) 	/lp. • 'il 

c: 	)(•,U.v :'ierountgt GcuerJ (Adinji) ' 

AtiQc\'c 

- 

(Mvo t) E .  

I 

/ 	(viii) m 	ocd 	
istng vac 	Ppofflo 

-as- 
th rcuJ 	

th pwp  
$ 	 cpa 	ofc 	No Udi(jca1 post i 	

1119  `rcatOd for the prjsczIt 

You 

( ASososm )  

	

AsJ 	Compjj 	d 
Audjto Oneraj ( Endo. Nv. 222 -NGE(Apj42006 	

Datj 24.042006 Copy ion  
12.4,2 	 with a COpy 006 t f 	j of the AQ(Audj() Itipura, Aga.J 

	dutod 
j for 

Infornlatiullaij noc7 a1on to 
11100g 791 001 Th 	 3h o AA) As  Tho 	 Guwaj7g1 O9 

	

Au 	A3s 	
029 wJU rifcre,i to j-jj 

No.10 of 
L thc/' lCUcrdatcd I2..1,tj, • 	 (Di 	TEX) 	

with rfrc, 	o 	No.10 of ale 
AG'S Jotter dai 12.4.06. 

	

5. Dl0 andi 	
Ta.) at Hcndjuajicr wj. 	 to crj No, () Of tJe 

AO' leflcr datoi 12.4,3(, 

/ 

(ASIIUi(OsA iOSIJ) 
Ii ItOflt co

tzid  
Auditor 



— 'BQ- 

OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), ASSAM 
MAIDAMGAON : BELTOLA : GUWAHATI —29 

Circular No. Estt.I/Au/1-SI103-0411 077 	 Dated:0610 7/2004 

Subject: 	Separation of Common Group "B" Cadres against the Audit offices of the 
North East. 

Consequent upon Headquarter"s office decision to establish separate 
offices for Arunachal Pradesh and Mizoram (whi9ch will function from Shillong, until 
adequate space for Office and staff quarter are available) the Principal Accountant 
General (Audit), Meghalaya etc. Shillong being Cadre Controlling Authority has invited 
fresh option from all Group "B" officers (other than Supervisor) for their final allocation 
to different Audit office of N.E State in the event of separation of common Group "B" 
Cadres. 

In view of above all the incumbents in Group "B" posts (from SO to 
Sr.A.0) of this office borne on common cadre are hereby asked to exercise their option 
afresh in the prescribed format (available in Estt-I Section) on or before 19-07-2004 so as 
to enable this office to send the fresh options to Shillong office by 22-7-2004 positively. 

The options exercised earlier in response to this office Circular No. Estt. 
I/Audit/1-01/03-04/275 dated 3.11.2003 stand cancelled. 

(Authority: Principal Accountant General (Audit)'s order dated 05-07-2004) 

Sd!- 
Sr. Deputy Accountant General (Admn) 

Memo No. Estt.I/Au/1-SI103-0411 078-1086 	 Dated:06/07/2004 

Copy forwarded to- 
1 	The Pr. Accountant General (Audit), Meghalaya etc. Shillong. He is requested to 

arrange for obtaining the fresh option from the officers of this office who are on 
deputation/ foreign service from his end. 

2 	Sr. D.A.G (A & Works) 
3 	Sr. D.A.G (IC&CA) 
4 	Sr. D.A.G (C & R) 
5 	Secretary to Pr. Accountant General (Audit), Assam. 
6 	Sr.A.O (Admn). He should maintain the Register of option like previous occasion 

and also prepared a list of officers on leave and ensure sending of the option paper 
to them by registered post. 

7 	All Group "B" officers deployed in HQ. Section/Branch. 
8 	Notice Board. 
9 	0. 0. File. 

Sd!- 

A ckc 
	 Sr. Deputy Accountant General (Admn) 
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In the evet of 	patioi ox' 	t.iin ccinm1v cxdz. for Gioup 13- pot 
(Mludiug S'iori) of the tici of l.w.ii audit & ICC0UUV Dpartn-ijt located in the 
JNcatli East. I S&niii 	

woijcjn., 
in thç ollice of the 	 as 

Aioffl, tb hi.tjv ;pt to jv 	iaUv 3U64j to tht. Q1)1CQ jf tw ajJ/,/ 	D.A.O. (AudiO 	. . . kioing iüy till dWk eco of 
opoa kuill be fhuxl and th no car 	it 	tLi b 	 1%. 

2. 	In cases  I am nd n1iy i11oc&.d jit thc iit i.:tt'tice. to the. ofico of my tir5t 
option 	orced atx.ve for wi'Jit of viJwcy, I rmry, RI1 isch tiinc' I wii ilnly alloctd to the  

oth ofprciic-ncc 
i) oili 	i' t1• Pr, A.Ls.,!j,/3r, D,,A,G (4jj(' . 

() 0(11cc of the Pz. :Ci'AG/S,' LA.G (Axitht) ............................. 
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- 	...................... 
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)tLU jr T1 E 	 AUDlT), 
wcm_ij 01 i. 1 WAILArI 29 

ClrtuiucNu. EsL-J !uii/J -Ji/u3-;i'.) 	D'tL GuiM& 
The 3r'i f'Jov..mbr 2003 

subject- 	SqHiriUon of Cownion Croup-li I Cadits azuongt the Audit Offleu of the 
• 	 NOYthLISL. 

	

i. 	•-. 

	

• 	
The Cadre Colting Authity riL, uftce of the Pnmcipal Acceuntt Oen 

(Audit), MiaIa  SUM9 ha intinig.d t1i coiidwg the proh1zn$ of car 
mgernnt arLing out of common care of Group 'JY posts in the Audit Offico of the North 

a2t, the Headquartm 011ice has docked to arto the common (coup.'B' Cacbe from 
section Officers to Siior Auth Oflkers I.eXclu&k,  Ste1visors) n the Audit Oces of tic 
Nonh Eait 1th::o cnIroIled by i Principal Accoicitunt tcial (Audit), Meiaya etc., 

hIlon& 

Accoryollmin fic 	c b 	hto they notice. of1l ctc'nwi; 

One time nor.c 	aU' option io ai.kcation to a particular office loc.ed in the 
NXth Esiot th.all bo 	tincd toni the 	.tin 	tauknj; £roin 	cJc C)jcs to the 3iuor 
AuIii Offlces p1ecJ in tI 	iJLr.,ni .udx(. i1flcpr ':ilu 	ewuen depurtet urifI 11 
eivice). The aicujrbent hou!d ais 	c: e.icr jcc.w . ui'd third petrcncc. 

Tla Of&ti iLfl be iocihcl to th M0,  Ce of,  bii c1mice on I1e lxi.n*g of thiority. 
cnm-1lriA pre[erexicu. Howrier, whve the nuriber or ptc fr particular oce is more than 

the sandioni strength of that oilice. t1w excess ot 	thall. be.Icept in a Waiting list for fIure 
accommodation in the oco of thufr cho1c. 

• 	(Cl 	llr Wait lied persons !ail'fom 2 pool 	 of 	sdiiga cadre 
c.00llahoiitiei (i.e. the Piincipil A'cotmtirnt G-.iiend (Audit), Mujiulaw 	etc., Zhil1onJ 
for posth3 h defidt oi3.cei aa per their tlteflive pcnt. 	subjt,ct 	to 	a6jiin&nfivv 
coimntiëe, till such tine they are ac itnodatedth 	oflices of choice, 

	

a view to nuplct"ciiiv 	nb"e sc'me of apanthon of cadr of t4  
Ouup'B' ost& all the pre6ert (3rciip 'IV othcc (irction Ofkcca to ccux Audit Omc 

1I4 

" 

¶'. 
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/ hidung tho Q 	JtZt1X 171 Jd IDtI' 	.. ol thi oth &Q heebv thect ts 	cise  

• / 
th& optoflS in ilso mdoued 4'1?4rnfl of Option" within 

t 	
cuir 	, wWiln Z-12-21 an 	bmit th 	witñxi the stipulaled petiod.to th 

Att. Mdii Oc 	ttI Section 'who h1 mnthi1i aRht of G1'tiOfl to 	by both 

	

'••• 	
•. 

0 

be RaaL 

• 	(Awiy OI (Att O 	(11 	o No. 
 

unhwt 
Est34/ii&1J1.51120O344/ at PI4) 

	

0• 	

3r,D1tJ AccmIt*Ut Ge1&eTaI(Ad).  

MEtt_I/uait/hh/20034/ 	p4k 3rd. N 	r , r20 03  

32323. 	 • 	___ ____ 
- 	 n1 mAn 

	

 

• 1. 	I1 Pita1 Acc1 Oni1 (Audit) MiaIaYa etc. Shilkn)g.1 li i ruquted to 

Seugtvy to tbo AcCQAE1t Cir (Aiit). Msau Owah29, 	 • 	,••'. 	9 
SY AC) 	C4err 	 Qfl 	f  

kiiowIed of ll the  

	

4. 	DutY MCw1t (31 kC&i), 	ek dity th the 

	

 inctOU• that the a 	 _____ 

•': •• • 	DcuwcotQ 	
pesonY collect .d 6ubuX tb ojou  

(W&A) 	
fc t0 AAO/2S'i'Tt SocUoa 

	

.. 	 ••, 	* 

6... 	Sr Audi Offc (AdLU1G iie hot1d prep ,  a bt of offi.ers on 1eve and uine 

• 	7. 	Puon concfled 
 

3. 	cce Bo&d 	
: • •. 	0 	

•: - •__I 

	

9 	Cacer Ordxc'F& 	 • I .  I 	
0 	___ 

• 	•• 	0 	•• 	•, 	I%. 	, 

____ 	 0 •  • 	• 	: 
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010010 The hiiIc1)i t( an utajt (eiie4ii (iudit), 
'I egli Iiya, trunacljaJ lradesh. fyi izaraii 

ShtlI0n2_79:; 001 
(I;ugu 	. . wieij 

- Exercisitig option to separatiw. oF coiiiin 	cadre al (roiip-Jj Officers cia ii 	Ofl t 
Si 

Regarding submission of' option by Group B oil iCCrs for separation of ,  
commOn cadre in the OffiCeS of the Pr.A.Gs/AGs in North hast Region, I tim to ;tat e 
[fiat, as it involves my entire future service life, 1 LUll Ill riced of Certain Clariiicatjoiis 
on the papers circulated by the administration vide No.Estt-l/,\ijdjt/J -5I/2G05- 
001.394 dated 31 3.06 before exercising ny option.  t 	 (I he t'ollowin points. an licatiotis sought for are ott 

I) ILliclosures eircii fated with thc letters mentioned
dbOve do not bean I lie i:iat Lire on any authority Duly authntica ted Copies may ple be furnished. 

2)It was mentionied in the option exercised Ofi earlier occasion that it woiik! he 
final and no fuher change in the option shall be allowed. The circumstances under 
which the fresh option becomes necessary and the status of the earlier option may 
PICLISC be staled. 

It seems, there is a little ainbiuity in the form of option. li contains the words, "above option" but there was no option mentioned above. 'there were seven Options in order oI'pref'creince to be filled in by the optce, all of which were liICfltioiied 
below the word "above option". This needs clarification 

As per para IV of the policy circulated, "option" and "preference" are two 
distinct terms with the significance that if the officer cannot be accomniodated in his 
opted office initially, he would be posted in the office of' his preferenice on deputation 
till vacancy arises in his opted office. This indicates that the form of option to be suitably modified to include option and preferonce under two distinct categories. 

In the option f'orrn space for seven offices were indicated whereas 
sanctioned strength was shown against only five offices. A uck the name of the 
offices in NE region amongst which tUedres are to be distributed may be distinctly 
spek out showinQ sanctioflLd strength and rcriired strength ard'ed at after 
prOportionate distribution of vacancies (pan a II). 

The last date for submission of o1:'tion form may kindly be extended by 15 days from the date of receipt of clarificatjoii from the cadre controlling authority. 

Yours fai- 

/A4) 
A1/)%7'. cFPZ&j 

7QI,1r)r 
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Sllliui2 - 793 001 

	

UI (iU.tI Jii 	-. 

Sut: Proposed separation of Common cadre (Group 'H' Officers) amongst 
the Audit Offices in the North East Rcgtoii - submission of option 

Sir. 

in inviting a refi-erice to my represeijhtjojj dated 07/04/2006, 

to the Pr.AO, I at ii to state that clue to lion-receipt of vital 

iu.fonnatio,ilCjarifcoi1  sought for, it has beconici very difiiculi Ibr tue to 

exercise opfl on riJit IIOW. However, in order to comply with the 

Adani. Circulaj No.ESU.VAUdjV1 -51/2005-06/394 dated 31-03 -06,Uj without 
having full knowledge of the scheurto of cadre sepanll,iou subuutQi -tg option in 
prescribed form I)ending clarification of the points (rsised in my r(!p:esenuilion 

dated 07/04/06) by the appropriate authority. 

Enclo: i) Option Form filled ui. 

Yours faithfli', 	- 

7AioV 1  '(-'1Ai 

/ 

	

7b , f' 7co4L 	er 
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,' (' (• IlIl(l,i( (;ciicrtij (AUdIt), I egh Iaya, A run a dial Pradesh, lvilizoraill 
Sb,!!01141.793 00! 

(10 ugh prope:' CII I hue!) 

Sub - i ('reisluig ojitioju for sep ra I iouif 
C0111111011 

cadre of Gro up- i ()tli((',•s ci :1 r flea t ion I hereof 

Rci,larding subntjssio1i 01 option by Group —B ollicers 
1i1 Separat ion  Of 

¼(iI)Ul]fl cadre it) I he ofli 	
of' the PrA Gs/AG5 in Noutli East Re8ion I a iii t state that as it ii1VIve my CnLite f'iiu 	SCfV1CC life, I am ill heed OICCI(iljti 

dat 
w the papers circulated by the admj ,

ijstratioj vide No1sttI/Aujt,l -51/2005. 
' 	 1 datej 3l.3 .06 before CXCICiSi1Ig 

my Option CIarificatioi1s Sought 
ft are ott 

Points. 

I) 
 

111 dI()S1J, 
es circulated with the letters rnentjohie(i above do 

hi( bear I he 
iI1at 

are of any authority, Duly authej)ticated C0J)jes may please be luruitsltetl 

Ii was uilcllIjoncd in the Option exercised on earlier occasion that it would be fitial and 110 fort her change in the optiol) shall be 
allowed The circtIn)sttflceS under hidi the Ii esli optiou1 becomes lleccssa 

	
and the status of tile earlier option may Please be stated 

Ii Seems 

 

there is a little ambiguity in the form of option It contains the ''1s "aI 	
optioii" but thcr was no option mentioned above. There wCrC 

SCVCII 

"pt ioii 	
order oI'pref'rejice to be tilled in by the optee all of which 

	ntnt ionc(1 heIo the ord"tt0VC Optio,i" This needs 
dáil llcj 	' — 

'1) A.s Per para IV of' the policy circulated "option" and "prcfcrcjice" are two distinct terms with the signifjca 	that if the Officer cannot 
be accojflmodtited in his Opted of)ice initially, he would be Posted in 

the OfflCCOf, his OH dcputtj0i1 till vacancy arises in his Opted office. This indicates that the form of Option to be 
suitably modified to include Option and preference under two dstit catcgoi•ies. 

- -  5) in the option foru,i space t'or seven Offices were indicated whereas 
sanctioned streiigtli was Showfl against only five offices, As such the, flame of' the OffiCeS in 

NE rcgjo:i atflo,st Which the cadres are 
to be distributed may be distinctly spelt out showi,ig sanctiouied strength and required Strength . arrivcj at aflcj' propofliohlate distribution of vacancies (paraII), 

* 
1 - 	4. lite last date for submjssjo of' OPtion form"may kindly be extended by 

' 	
15 da from the date of receipt of ciarificat ion from 

the cadre controlling authority.  ' 	.. 	

. AWzi I'cj 
 

4 	I I 
 YflItrc f'n ,Lr ta 

r •'--- 	
4;l 

- - 

11 

-
I4I IIlaully, 

/. 

c/ ç, 

41 
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The riiiciI A ctuuntaiit (J euiia1 (j%.udit), iV1.cg1141y 	I 

hiIloug - 793 001 

(1 hroULh jiio; I' CIt4I1UC I •) 

Sut: Propocd %epaition of cuunon cadre (Group 'B' O1ficer) arnongt 
the Audit Offices in the Nortl i44Region - % UhWiioI14OpCIufl 

Sir. 

III 	itvi tiii 	riieiict. 	to 	iiiv 	repieeiitn( 1011 	(hltd 	I ()/04/2006, 

to 	Ole 	Pr.AG, 	i 	urn 	to 	Niate 	that 	due 	to 	ILou-rCct.uJ)t 	at 	vital 

iIlfi.rnIatioilJC!urihculiou &ou,ht for, it has become very diflicuU fbr inc to 

CXcWCI8C option nitt 1)0W. i.Iowu' 	10 	 tO comply with the 

Adinn. Circular No.Estt.L/AuditJl-5112005-061394 dated 31-03-06. 1 lull without 

having full knowledge of (lie scheme of cadre separation submitting option in 

prescrib'.d form pending c]arifical:ion of the points (raised in my representation 

dated 16104106) by the appropriate authdrit)1. d 	 - ' " • 

Eflcho: i) Optiou Form filled iu. 

,1\ickd 

Yoius ft1lttlfulty, 
1Aoks) 

	

I 	 - t 
)v 	 f\r3mt !tfl) 

t\ C 	1A1) 

Ilk 



The Principal Accountant General (Audit). 

Meghalaya, Arunaclil PpJesh,  iVlizoraiu 

Shillong-79300 I I To, 
4% 

faithfully, 

C . 
 

— zl~ - 	 4P 

(Through proper channel) 

Sub: Exercising option for separation of common cadre of Group-B Officers-
Clarification thereof. 

Sir, 
Regarding submission of option by Group —B officers for separation of common 

cadre in the offices of the Pr A G's/A.G's in North East Region, I am to state that, as it 
involves my entire future service life, I am in need of certain clarifications on the papers 
circulated by the Administration vide No.Estt-l/Auditl 1-5 1/2005-06/3014 dated 31-3-06 
before exercising my option. Clarifications sought for are on the following points: 

Enclosures circulated with the letters mentioned above do not bear the signature of 
any authority. Duly authenticated copies may please be furnished. 
It was mentioned in the option exercised on earlier occasion that it would be final 
and no further change in the option shall be allowed. The circumstances under 
which the fresh option becomes necessary and the status of the earlier option may 
please be stated. 
It seems, there is a little ambiguity in the form ofrtioh. It contains the words 
"above option" but there was no option mentioned above. There were seven 
options in order of preference to be filled in by the optee, all of which were 
mentioned below the words "above option". This needs clarification. 
As per para IV of the policy circulated, "option" and "preference" are two distinct 
terms with the significance that if the officers cannot be accommodated in his 
opted office initially, he would be posted in the office of his preference on 
deputation till vacancy arises in his opted office. This indicates that the form of 
option suitably modified to include option and preference under two distinct 
categories. 
In the option form space for seven offices were indicated whereas sanctioned 
strength was shown against only five offices. As such the name of the offices in 
NE Region amongst which the cadres are to be distributed may be distinctly spelt 
out showing sanction strength and required strength arrived at after proportionate 
distribution of vacancies (jara II). 

The last date for submission of option form may kindly be extended by 15 days 
from the date of receipt of clarification from the cadre controlling authority. 



- 'is -- 

4 
The Principal Accountant General (Audit). 

Meghalaya, Arunachal Pradesli, Mizorain 

Shillong-793001 

Cti,c 4' 

(Through proper channel) 

Sub: Exercising option for separation of common cadre of ('Iroup-B Officers-
Clarification thereof. 	t  11 	 q.

'' 

Sir, 
Regarding submission of option by Group —B officers for separation, of common 

cadre in the offices of the Pr A G'sIA.G's in North East Region, I am to state that, as it 
involves my entire future service life, I am in need of certain clarifications on the papers 
circulated by the Administration vide No.Estt-IlAudit/l-51/2005-06130I4 dated 31-3-06 
before exercising my option. Clarifications sought for are on the following points: 

Enclosures circulated with the letters mentioned above do not bear the signature of 
any authority. Duly authenticated copies may please be lurnished. 
It was mentioned in the option exercised on earlier occasion that it would be final 
and no further change in the option shall be allowed. The circumstances under 
which the fresh option becomes necessary and the status of the earlier option may 
please be stated. 
It seems, there is a little ambiguity in the form of option. It contains the words 
"above option" but there was no option mentioned above. There were seven 
options in.order of preference to be filled in by the optee, all of which were 
mentioned below the words "above option". This needs clarification. 
As per para IV of the policy circulated, "option" and "preference" are two distinct 
terms with the significance that if the officers cannot be accommodated in his 
opted office initially, he would tbeA, Posted in the officei of his preference on 
deputation till vacancy arises in his opted office. This indicates that the form of 
option suitably modified to include option and preference under two distinct 
categories. 
In the option form space for seven offices were indicated whereas sanctioned 
strength was shown against only five offices. As such the name of the offices in 
NE Region amongst which the cadres are to be distributed may be distinctly spelt 
out showing sanction strength and required strength arrived at after proportionate 
distribution of vacancies (para Ii). 

The last date for submission of option form may kindly be extended by 15 days 
from the date of receipt of clarification from the cadre controlling authority. 

Yours4thfu , 

AQc.kd  

(4o 
lu'lu, 	6~ twj_,_~O_ 
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47) 
In IIII 	'.Ct of scpaialioii of CXSiiflU (01111000 (adre for (.iump 'Il Post of Ilic 

offices of ndiaii Audit and Accounts I )cpartnicnt locnted iii the Nuih - Las(, as per 

in. lritniA 	I 	¶In/ 	iuli' 
;ttcutar 	iNo.AIJICpI;r.Li 110111), 14 I 	UJçU . ",. ,'" 	 - 

_voikitig in the of lice 

of 	the 	Accountant 	General! 	Sr. 	Dy. 	,Acountan1 	G'iiei al( A& 

A 	' 	• 	1-' 	 as 

A C('\ 1 	OJC ..... files ,Iatioy) 1 .,i1Owitig full) .  that if I aw vo( 

12 

initially allocated to the office of my opuon so exercised as per Circular dated 30/3 20c 

for want of vacancy, I may be allocated on dcputatiou basis to the following dilicit 

office(s) in order of preference. 

(i) 	Office 	of 	the 	Accountant 	(iciicial 	Sr 	I )v 	Airniiilaiil 	( iciui:iI 

..'i :'; -. -. am1 Sli on 

Sigiiatiiie 
 

Natue: 	 Lo/z/' -•y '' 

t)esigiiatiott:  

I)ate: 	6 

Place: - 	C OCL1.A.tL 

.111, 

- 	Name of deficit offices 	- 	- 

Sr. A.O. Cadre - MehalayaiNagalaiid' Arumichal Pradcshm/Mi'.oinmn 

A.O. Cadre 	i daIaya/Nagaland/ Arunachaf PradcshmMizoramu 
A.A.o.c:ad . \lauipurfNagalandJ Amunacha1PadeshMizoraIn 
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OFFICE OF THE ACCQUNTANT GENERAL (A&E) ASSAM 
MAIbAMGAON-,LFOLA, GIJWAHATI-781 029. 

Circular No. AG! ScpIGr;'B1200O!2-5 	 May 10 , 2000 

As per clause V f policy for'Sparation of Common ('adre of (i'oup 'Ii utheci's 

in the A&E offices in N.E. RcgiolT.:?as circulated vide Chculat' No. AG! Sep! Ui. 

'B/2006I14 dated 3013Y2006, ifthnith'iber of optees for a particular ollice is more thati 

the required strength of that office, the excess p ersons i t ,  each Cadre 

(Sr. A.O/A.O/A.A.O/S.0), who cannoFbe accoiiiniodated iii the ollicc of their pi cI'erciice 

against the rciiuircd stieigili ol that ül.ficc as Icr  their seiliorily, sli;il I be posted 

deputation basis to the, office fo whicl't iiiniiier f OpLCCS is lcss 	the requl ed  

of hat office i.e dchcit offices as nieiitioiied iii the 01)11011 I i Jil 111. As such, the 

t 	 iiLJ)lUS Ui'. I.' otlicers ar.hereby asked to give their IreIl'e1e I 'Or jR)stIiig to 

- 	 tue delicit offices on deputation basis. 'Posting, howevei', will be ii iade oh (tic basis of  

seniority and preference. Pi'et deuce Vol deputation (ii' all)') ii tay k iiid ty be gi veil uii or 

before 24  May, 2006 in the cncl'oscd 'Form of Option'. 

- 	 - 	0(0 1110 /\,L) 	 'UWJIliI(I 
1, TRIDIB RANJAN 0EV 	SR. ACCOUNTS OFFICER 

- 	Oil) the A,G (A&E)Assam, Guwaliati 
- - 	 2. JOSt-IODHIRCH.GHOSH 	SR,ACCOUNTSOFFICER 

OIo the Sr. D.A,G (A&E) Tdpura, Agaithia 
3, BIJOY KUMAR CHANDA 	'SR. ACCOUNTS OFFICER 

' 	 - 	 - 	 OIo (he Sr. D.A.G (A&E) Tripura, Agarlala 
' 	 4, JAGAT JYOTI ROY(It) , 	 ' SR. ACCOUNTS OFFICER 

- 	 ÔIó the A.G (A&E)MeghalayaShtltong 
5, - 	 'ACCOUNTS OFFICER RATHINDRA KUMAR DAS 	SR. 

- 

 

boputaflu ll  
6. MEGNAD SAHA 	 SR. ACCOUNTS OFFICER 

-,  

,  7, :RATHINDRA CH. DHAR 	SR. ACCOUNTh ciI'U :i ,1 

' 	 Olo the A.G (A&E)Assarn, (3uwahali 
' - 8. -LOKAPRIYADAS 	 'SR.ACCOUNTSOFFICER - 	

O/o the A.G (A&E) Assar,i. Guwahati 
9, ' DILIP KUMAR OAS(Iti) 	iSR, ACCOUNTS OFFICER - 	

aU '-,: - 	0/0 the A.G (A&E)Assam, Guwah 
10 SUBNAS CI-4ANDRA DEY 	: SR. ACCOUNTS OFFICER 	 ' 

0/0 the A.G (A&E)MoghaIaya,ShItIoig 
11. SANKARPAUL 	 SR.ACCOUNTSOFFICER 	- 

cz,c\.  N  

K 

g. 



S 	 • 	 . 	 .. 	 • 	
.•-• 	

-. 	 • 

c 

12 SWAPAN KUMAR NA1H 	ACCOUNTS OEFICCR 	
0/0 the A 0 (A&E)MeOIlaIaya ShiIIon) 

13. AMWA BHUSAN DAS 	ACI OUN 01 ICER 	
0/u tin A (A&L)Asain Guwdh iii 

• 	 14. JANAROIAN GOSWAM 	• • ACCOUNTS OFFICER 	
(i/o ho S. DA.0 (A&E) NJJid, Kuhiiii, 

15. .L.IBOYAIIA SINGH 	•- 	ACCOUN IS OHCLk 	• 	
b0 IIiü A U (A&L)MjiaIiyi.ShiIIoiij 

• 	, 	 • 	 •• 	-•-••-' 	tlt 	 •t 

	

• , 	. 	 16. RAMANUJ CHAKRAVOR'IY ' ACCOUNTS OFFICEF 	
lie AG (A&E)Asdf1I, GUwJtldl 

S • 
17. PH. JUGINDRA SINGk 	. CCOU1 SOFFICER 	

0/U thU Au (A&E)MeIaya,ShiIIuij 

• 	
18. MRINMOY DAS 	• 	ASSTT. ACCOUNTS OFFICER 	

0/u the A.0 (AE)A$sain, GuwdlIIII 

	

0/0 
19. • MRINAL KAI' II BARUIIAN . 	ASS I . ACOUN 16 OHICLH 	

IIit Al; (A&I1)As,iii, Guw.iii;ili 

• • 	• 	 20. . ASHUTSH SUTRADHA 	.• :A5S1T. ACCOUNTS OFFICER 	
OIo (he A.G (A&E)Assuiii, GuwIi 

	

. 	
21. :SHILPI DEY 	• : • LASS r T.ACCOUNTS O1-FiCEI • 	

0/u (lie A.G(A&E)Assiii, Guwaliati 

• 	 - 	PARIHAPRATIM 	 •i'• 	 0/ t 	 • 

22. • CHOWOHURY 	• 	• . :.ASSI'T. ACCOUNTS o:I:ILr 	
° le AU (A&L)MuUIlaIIy:J,ShIIonu 

	

. 	 23. AMULYA SARMA 	. 	.ASSTT. ACCOUNTS OFFICER 	
0/u thu AG (A&E)Aasain, Guwuhau 

24 SIRUDDtN AHMED 	ASSTT ACCOUN1 S OF FICFR 	
0/u thu A (A&L)Assaiii GuwIi j 

. 	
25. : SAIKAT DAS 	 • 	ASSTT. ACCOUNTS OFHCER 	

the Sr. D.A.G (A&E) Nagoland, Kutitiia 

• 	• 	 26 DEBAPRASAD 	 . O/ou AG A 	 0 

! 	 . BHATTACHARJEE 	 ASSTT. ACCOUNTS OFFICER 	 ° 
0 	 &E)Assam, GuwaI,ai 

••  
27. SANKAR DS 	 ' • 	ASSTT. ACCOUNTS OFFICER 	

0/u thu A.G (A&E)Assaiii, GuwaiiuU 

	

0• 	• 	• 	 28. RATAN KUMAR 0EV • • • : ASSTt. ACCOUNTS OFFICER ' 	
0$ô o A. (A&E)Assaiii, Guwahali 

29. KUNTALSAHA 	
0 
• ASSTT. ACCOUNTS OFFICER : • 	

0/u IIiO A.G(A&E)Assaiii, Guwaliat! 

0 	
30. ARUP BURAGOHAIN 	 ACCOUNIS OFFICER • 	

O/o the AG (A&E)Assaii;, Guwaliall 

• 	 KAMALENDU 	
0 	 , 	 • 

31. BHATTACPIARJEE(II) 	0 kSSTTACC0UNTS0F('ER 	
0/0 (he AG (A&E)Assani, (3uwahati 

	

— 	 1 I i t iNA RAM 0EL3 	 ASSIT ACCOUNTS OFFICER 	
O'o (lie A G (A&E)Assam Guwahali 

33 SANJAY RANJAN DCY 	ASSTT ACCOUNTS OFFICER 	
0/u tilL A t (A&L)M.yhaIaya ShiIIoii, 

34 AJIT KUMAR DEB 	 ASSTT ACCOUNTS OFFICER 	
0/0 the A G (A&E)Megltal iya ShilIon 

0 	 35. BlNOY KUMAR MANDAL • 	ASSrT.ACCOUNTS OICER ° 	
O/o (hO A.G (A&E)Assarn, Guwahati 

36 
SAI3VASACHI CHOUDHURY ASSTT ACCOUNTS OFFICER 	

the A G (A&E)MeUlIatayo Shillong 
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#...-.. LSJ NO( 	jN9o i 	7asntJ 	IT'T 77  
RAMAMOy BHATTACHARJEE ASSTT. ACCOuNTS OFFICER 0/0 (he A.G IA&E)MC0hCIaYa.S1iiIIeI 

AMRIT LAL DAS 	 ASSTT. ACCOUNTS OFFICER O/o Ihe Si. U.A.G (A&E) Iilpliiij 	Aijoil;iui 

DHRUBAJYOTI DEB 	 ASST1 . ACCOUNTS OFFIcER 
01(1 (lie AG (A&E)A3S31,I Guwa(w(j 

SUBRATA DAS CHOUDIUfy ASSTT. ACCOUNTS OFFIC[:R lie Si. L).AG (AF) I limim, AgiII(iII;I 

SURENDRA PRASAD ROY 	ASSTT. ACCOUNTS OFFICER 0/0 the AG (A&E)MeyhaIayaShiIIoi1y 

DIPALI (MANDAL) DAS 	SECTION OFFICER 0/0 the A.G (A&E)MCUII1IUy1ISIIIIIOUU 

DHIRESw 	UONO 	 SLOT 014 QF1I ii 	C 	i\(.; (A&E)MoliJLlyushiIl0t1 

PRADIP KUMAR DAS (I) 	SECTION OFFICER ' 1 u 11w A.G (A&E)MeuhiuIaya,sIiII(u i ig 

RATAN DEBNATH 	 SECTION OFFICEI (he AG (A&E)MegImI,-iyhiIIo,i9 

KHOKJN CHANURA ROY 	SEC lION OFFICER 010 the Sr. D.A.G (A&E) Meiiipui, IiiiphiI 

ALOK KR. CHAKRABORTY 	SECTION OFFICER 0/0 (lie A.G (A&E)MeghiaIayoSIijIIop 

BISWAJIT OUTIA 	 SECTION OFFICER 0/u (he A.G (A&E)MugtIaIllyll,S(1((011 
11. 1  

SADh-IAN CHANDRA PAUL 	SECTION OFFICER i. AG (A&E)MeghiIaya,shij0j1y 

MANDIRA PURhAYASTHA 	SECTION OFFICER 0/0 the AG (A&E)MCuIIaI0Y(ISIIiIIUI 

ASHISH BANERJEE 	 SECTION OFFICER o the AG (A&E)MCtJhl)I3Y11ShIIIOIIIJ 

HITESH CH. KALITA 	 SECTION OFFICER 0 Ille AG (A&E)MeghaIay8IiiIIo11 

NEPAL CH. BISWAS 	 SECTION OFFICER 0/0 (lie Sr. D.A.G (A&E) Tripuia, Agartuij 

(AIilkIO/i1.X: 

 

A. 	otdt,r dnl((JI :05_:9pp/uN of 1-1k Nu. 

sd/- 
No. AG! Sep!Gr. 'Bt/2006/2634 	

Sr. Deputy Accountant General (Adinn. & VL(') 
Copy for infbimatjoji to: May 16, 2006 

The Accountant General (A&E) Meghalaya, Shillong 
The Sr. Deputy Accountait General (A&E) Nagaland, Kohima The Sr. Deputy Accountant General (A&.E) Manipur, Imphal 
The Sr. Deputy Accountant General (A&E) Tripura, Agartala 
The Secretary to the A.G (A&E) Assam, Guwahati, 
The PS to the A.Q (A&E) Assam 
The Scum Gr. 11 attached to Sr. DAG (Adrnn.) 
All Concerned Officers 
Office tile. 	 I 	• 

Sr. Deputy AccountaiitGenera (Adinu. & VLC) 

LLL 

- 	 • 	- 	 ..., 

:.:: 
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VVI' J1 L 

29.05.2006 reseil. : 1ion'b1t Sri K.V. Snthidmirinthiii 7-7  Vice-ChairmRn. 

 1uI'u1t 	( 	
(V)() 

• Iciinurirttioii 	(lii iilifl ed 	offlcnii 	UOV 

/ 	I 	••':.- 
4 working 	vi 	Au1rnit 	Audit 	O1hit 	in 

(3oup 13' c8ch0 	They arc borne in the 

\ 	 t of 	the 	ii 	cip1 PiçcoIllitlIilt 	( 

(Aibt) A'rnrn, Otiwahati 	'lhjirti (U e othei 

k olRccs o1 AecouI)t4nts Gcn.i.J ('\udit) 	iii 

V  1&e11a1eya, 	Minipur, 	Thpuri 	nnd 

Nniiand 	Status 	Vide 	circulars 	dnlud 

1 (3 2006 	and 	2004 2d06, 	aithciiio 

hsbern ci.u1atxf semthg tJu 	cndro 

of 	oll p 'IJ' oi 	in CM) Audit Offi± 

Accdri 	to jJii 	n))pily4tf, 	the Mc'ltt_m3 

10 iuul:tt ci 	ltri 	ot 	pi 	uii'eq 

b(kt t1uu o Wn , 	ntiunon/ 	o,uti.n 	.1 	t&di e, 

Aclrvrchlg to 11itni, in i Unhity I 	(1 hiss jim 

tuiy 	loT wt1 	cournn /cnntund 

They nrt 	&so 	t,tto1 	tiut 	the 

u4- 	t Vhi 14t 

to hon 

k 	 h 	(:TitI 	1 1 	VV:I54 
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r I  

4 	' ' 4 

Contd/ - 	. 	. 	. 

29.05.2006 	Heard Dr. J.L. Sarkar, Iearnd 

counsel for th e  applictuits and Ms. U. Das, 

løarned 	Addi. 	C.O.S.C. 	for 	the 

rospondent8. 	. 	. 
h. 

When the matter came up for 

iidniIion hearing, Ms U. Des, loeirnod 

Addi. C.0.3.C., for the respondent-a 

áubniitted that there is a coin inoa cadre. 

She a,so ubm ittixi thet s.ho would like to 

take iiistructions to file reply . tatitincnt. 

Let it be done. 

Potit 	cii 	06.06.200. .. in 	the 

jnantimc, In the Interest of Just1oe, by 

way of interim order 1  .thla THbunel directs 

the iespondonts not to diatwb the 

•1 	
applicatits from the p1ftco.of potthg till 

tJit.next date. 	.J.--- ......... 

Sd/a c!m 
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v.tw 	C 	,, 
 

•; 	, 	 CQP'. 	' 
)ateO . 	c.(V 	•. 	 . 	. 

tc 

• 	 1 	... 

: 

44 
- 

'• 

42 a 	, 	 1 



A ')'?i  

Mist. 	No. 	/20UU 	O.A. No. Ii 	200) 
Misc. PtIiiiui No.52/2006 (ii) O.A. No. ii S ut 2000) 

	

Misc. 'ot i0ou No. 	/20C (.; O.A. No. 1 25 ol 200' ) 
Misc. R•411ion No. 5612006 (Ir O.A. N( , . 1 '1u1 2000) 

	

I)uI)rttci 	Iiii 	1.2/(ItycI Jiilv2000. 

1 h 	hi 	:hri K. V. 	; -11 	1 c1flII(IflhI. \i 

LLIJ1Th' 

/ (j 	''t. \ 	Union o f liidto & Ors. 	 .1 iitioii-r 

/ 
£1 Advociro Mr G. Ilnish yn. 	(.( 

( 	 \'ersu 

rI I )hi ubjyoi Db mid () lo i 	 Upu Ii I'Oi Iv 

B Y  MrG.K. 1111ill1achm yy;I,I.;\(IVi 1 t 	t1i 6. Lliutidlitirv mid 

Mr 1). GOSWUIn i, Ad voca I: 

) 	jje PO-itA 011 No 	 0 	H51)ctd 

Union o India 	Oi 	 Pei il i Ult I 

13v A orat' Mr G. ftiishyi, 	('lIS ( 

Veicus- 	 K 

Sri irzu(lu dI /\ithI(.d 	0r. 	 . U 	iiiIo 1;u•1 	
: 

by Mr G.K.11IlflI.tfl(,'1!fltYYtt, 	A(IvOCUk, Mr 	.MiI. I I'irju'. Mr 
J. 	 13 	hoLI(1hili y and mr 1) (,o WilnI, Advot ul 

thc PetlLioii N 	5 100() t1ii!LLNU5 o1&Q(U 

Unkn otindla & Ors 	I 	et!h)n(rs 

Mc U fln By Ad vnrnL 	MdI C U SC 

Versus- 

I,rt (uIth Ruin KBIItn 	Or 	 (JJp41 4t(' P irty 

fly Atk I)r 	I 	i nt iuI Mr 	N 	,iitdi 

H 
14 

r4- 	 . 
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Uiiioit (A l(1 	& ()r. 	• 	• 

Fy i\dvoi:o(. M U. I)w;, !\. 

Versus. - 
W. 	

Sh ri 0 M Pt nLu)i } ) U(( h ytv & 	
0pøst1 Pa' ly 

Ins 

	

By AdvucaL 	), j I So, km iid Mi ' N 	aiiiuti 

• 	 . 	 . 

;•::; . 	. 	i:.v 	 • 	.. 	 . 
K • 

J 	 - 

•.'. 	 •.;• 	 •  ).A 
s oil 

• 	 •1 	 • h 	(. 	• 
•; .• •• 	•. . 	 . • 	 . 	 . 	 .. 	 . 	 I 	h 	;.&SI)4)IlO 	IkS 	. 

	

11)ç)IICatiO1i lii 	JY t • 	• . 	 : 	.. 	• 	' 

4 	 for vaCtIOn/111 1(1 i 	ntl(/aIter1tmfu1 
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k 	? 	 S  1 	Ui'.. 1)I4T1iIS(S fl()iI 

V1 dl t' 
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vébeen passed ithe other OLs also which ar 

-: 	• 

V 	 • 	
••I 	

V 	 V 	 V  

Yf VII 

A,No.125/20(k 

/ 	 "fli '? 	ap pli'ati Ls 	SO( 	EXWiI in allan 

	

• 	 (tualilied officers now workiuçj as Assistaiit Atdit 

Officer in Group 'B' cadre They are borne in the 
,••'.'- r 	4 . 	 - office of, the PrIuupdl Accountant General (Audit) 

Assarn,, C a wah a Li. ]'h ere urt other of1ice of 

Accountant General (Audit) in Meçjhufaya, Maniptir, 

Tripura and Nagalerid States. Vicle circulars dated 
- 31.03.2006 and 20 94 2006, a scheme has been 

Lircutated separating the cadre of Group '' officers 

in Civil'VAudit Offices. Accordinçj to the applicants, 

the scheme has been formulated on wroiig premises 

that there was common/corn bined cadre. According 

to them, in reality there has not beemi any formal 
• 	• 	-:- :.: 	: 	. 	coizio/conibiil eld cdre. They I vehso 'stated that 

• •- 

	

	the respondents are cliaiigiiiçj itwir opt ions From 

time to Lime 

Heard Dr. J.L. Sarkur, learned counsel for the 

pplicants and Ms U. Das, learned Addi C G S C for 
LYI o the respondents 

When the matter came up for admission 
IF 

eaiiM:U. DasIearned Addi. C.G.S.C. for the ja ,
• 	: 	-- 

sjbhde'ñts.submitted, that there Is a common 
JiI 

cadre She also submitted that she would like to take 

ti instrucons t file reply statement Let it be done 

Post on 06062006 Jn the meantime In the 

V 	

V 

V 	V 



I 	

A 

3, 	
Dr j,L. S rkw wid Mr (.K. 	

HW'hfflYY 	kkrt(I 	r. 

counsOt for the 	)I11S 
Ii th(' vrIOlS ().A. 	wd 

M 	
AddL 

Mr (. I$tikli yl ,  

learlle(l Si- . C.G.S.C. 1L1(1 	U. [)t 	ltU(1d  
 

respoude1 are present ni(l m ueñh 	lfl1hI1. 

4. 	
he cs' HI ftc-' vli(. 

'' 
	petit 1 (Mel 	 :IMl'' 	' 

O.A.$) is that the a ppiICffll 	in 	tIle O.A. 	u 	t'jItIot"cI the 

of th( ,  cow aol' cadre ut Group U' uttii:ei s ii t h' I(hIi(" 1 

	

the ).\ccoUntt Geiic'rilh (A& E) awl chiclfloltSJ 	hl(' 	ir&ll 1ii 

separation dated 3Q.()3.2006. Ace ittliW U) I 'Ill tIe' IIHII(" pet 

to a policy decisi°M and the 	
ihirett"' ut CHlllllHhu' 	(It 	(•(I'  

	

for the public lt,ter(.• Prior to 	
purfltMn' ol ctdre tie' Gi oup 'U' 

ollicetS o(' djltercl 	ottie's 	I Nort FosU'rll 1{eqIUIl 
ate trnliSI" rI'(h 

a
doted to any of the offices oh AG 

(A&[) in North l.-achr'ilioll 

•aid such ljbll1 	of ti- ansfèr yas, qceh.?te(l li the 0hticers at the line 

/ 	

I 

of prornOtiofl to the post of 	
t Accotiflt Officer 

	A 
Assistan 

- 	gradation list of COIflWOII cadre ()[ SO/AAO/A°/ ffl0r AU is 

rnaivained by the AG (A&E), Assain, Guwahati being thi cadre 

COiuLT01 	
autflOiiLY. Though separalO seniorftY 

for eochi cadre is 

given in Lite gradation list, 
but due to adrniItiStr1;\'e exigencieS 

became neceSsarY to separ(tC the existilici corn 
°ii cd re of Groti  I 

orncers of A&E 
0ces of the North Eastern Region for the purpose of 

0dUCtiIIg the FunctlOfl 
of A&E in the orneeS of ench Slate in 

Lite 

	

rn Region being fair and 
truIISPn1' 	

uiid t,ukell ino t 

North Easte  

consIder8b 	
the lnrcjer issue jvoiied arid 

.—

Mpe the ur( ukit 

	

- 	 - 	- 	- 	. 	.- 	 '. 	 - I 	 - 

' 	 Fth 	
umber of opt;ees for a 

.par1Hlr officet is more ttui the 

I 	

I 	

I 

	

required strength of that offle, the xce 	persOUS ii erh fl(ltC, 

' 	" 	 - 	 , 	

- I 
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.s1all 	or CIePUtI 	SIS, .f 
: 

htCtt%eY mny Iv ;their 
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1)1 ul 01 OIl 	1(1 	(I 	l 	01 Ii S 	I h 	(41111 	It (I 	k ill 	(I 	put 1% I I( Ill 

I>LISIS 	liall 1)0 j)oII 	il th 	4tti' 	II 	thiiu 	(Ifl 	tlI4 	I)tI'1'. III iItir 

scuulomly oil nvl&thiIity ul 	S0(IllIlI. VOlilil 414". II (uIIIl 1114 	rP(IItire($ 

strength in such offices, The surplus optoes slioll ulso lI)rnl purl ol the 

cadre of the office for which they exercised option. As per the policy, 

therefore, each officer vill be u lt;iuialely posted perni a nell 1:ty iii lb e 

office of his/her choice, and rneIl%yli)e lie/she is waidulcJ )r ostiIlc to 

the office of his/her choice which heppens to be Sn rp)us oltice, and 

draw deputation allowance for this period us 1(I m issible U nder the 

rules. 

5. 	The case of the applicants in the O.A.s is that tue cadres 

vere already separated in 1981 iii terms pura 5.6.1 of Comptroller 

Auditor General's Manual of Standing Order (Adlnluistrotiorl) Vol. 1 

'C7 
r/ fld the respondents are aware of the position and have made a vague 

sitèment bystatung "prior to separation of cedre. As per the policy 

. 	: 	. 	. 	 . 	 _____________ ,5oinmunicated vide circular dated 31 .03.200b, opt.e.es  w a varl.icuIfit 

ç 	ti e for a parcular office were to be eccomIllO(lated as oer the 

nctioned strenoth of cadrVe oLthat offlc. The term 'required # 

strength' introduced in the policy Is an aIterthouciht by wa of 

clarilicaliOn comnmuniCate(l 	13.5.2006 alter the exerciliiti of option 

by the applicants was completed on 26.04.2006 has altered the basic 

corn plexon of the modality for accom inodation of o 1 kees in the 0111cc 

. 	
their choice The Gr upomcers exercmedthtr option on thiç 

ci: 	 • 	
l 	 V  

	

o-) ncersraing that the unb,ftLPteeS woUJdY" 	within 

	

.si1 trcflc!th ofJL Q çfli 	tietorerH i1 Uic4i 

b acrnmoated In the said oak' hkh witI 4  beheft' t3PIParent 	I 
- 

Office The adoption of the new 'required stf 	th'.W  

V., . 	 :oflhIiiUlty with I 	hiW IlUth HItd jc I.I(I.PlO,.lVahut 	,Thisi  WW 
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:;.. cnvassed very;vehemently Eid rdtIhi 	ihee igredienLc are in ,. 	_•* 	I 	 I 	, 	X 	j o+ 	 .4 .0 k it 

	

. their favour The learnedcobns'el rorithe partks r,cid to c'shihllchi 	I 

Al 
-C 	

•:('V1V 

 

1ttheir.case on riierit Since ttis ia subjeLt matter14   of the Divisin • '.• .•:.• - 	. 	. 	-. • -_, fl.-' ; V 	 - 	 %..•L • V 	 ( 	• 	• 	 V V 	 • 	 • 	 V 	
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which Will l?a(J 1.0 hicorrect. P 	iIi()fl of VI.'t)iI<j0 	Iii (I 	(i,II. ''lr" it, 

the offices C(iU Ill; 	coie liii 	rilroiri, 	Th c  'pjdi'su,I; 	V , rp 
svorkinj ill Ihe l)(i'b( 	,,tlio 	l:()IlutrIo(.(j 

6. 	1 have heard t:l;e }erile(l .iwuej for t' j irtje,. die 

learned counsel For the lmrtjes has t:ake,i :iiy lItIoIutioIi to virio,is 

Circulars, Office Orders etc. to substantiate their coiltentioji. The 

learned counsel tot -  the g)arties nkn citeol rIai,i r(lurI Ikoh, to 
su bstan date their :ori ten lion on merils of Ui Hr 	ii i.V  O I)' on 

the preliminary ksue of the inh'rim order - whethosi lt he 'rniol.d m. 

not. The learned counsel for the respoiidetiR has tziko,i my nt:teiithiu, 

to a decision of the Hon'b le  

• 92 in the vase of S.F. SJiivpraspd PljiiL Vs. Union .Jijawjsj 

anvassedftJje folloying hree Drhlciples that has to bflloyed by 

the court in granhncr rnterin) orders: 
I 	•I.' 

V 	(a) Whether there is a prima fade case 

.%Vheiher lrrepurnle loss %vfli be coused to the respotidezi Is 

Balane OUCOIIVCnieFiCC. 

7. 	The learned counsel for. the oriçjinol 6IppliCa:its tire In 

agreement with the above proposition of law and both parties 
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ultimatelY to fl IiiI (I CiSiOIl 	whieh is ii(A within ili& aiiihll ol t.h 

Single Bench. 

U. 	
f h 	SiI1))l 	Iact 	of I'I(. 	.ns'' (lr( 	that' (lv. I) 	tll(  

notification the respondents have intrOdU('P(l i t poli:y diioil lur 

separation of the cadre and for that: purpose oI)tiw1s were  
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will be acconimodute(l therein. Accurdiiicj to them there nrc 

ii urn ber of vucaii cies as well ii tilt' 'rSpli dents (lesiJ ii.t e rnil stors iii 

a scientific manner. The 

rQ on ly for prtcUJ 	jjid ny LS Iherefore, 

attempt on the part of the respondents to transfer the applicants to 

non-optee place par Sc seems to be jiot: iii conformity with the 

employees' 'choice which will put them to irreparable injury. The 

understandIng and willingness of the employees Is for a particular 

': . • 	

st;iön alone. They are not questioning the policy of the scheme but 
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11 	1 herefore 	coiisideriiicj 	t h' 	boloni e 	)I 	coItV( ii icii CO,  
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liuble to b.c (liSmn LSs .!;.; 

12 	1-IowevLr, t)ie respoiidc nts 	i t ttt Itbo t ty It.) littImlOilIk 

scheme in a more scicntihC/prd( tirul mann' i without distimi biimçj tIii. 

applicants othieir pa e cit option 
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Sanctioned strength of Sr.4. Os/A. Os and AA Os! Sos in N.E.Region 
(other than Commercial Officers) 

Name of the Office Sanctioned Strength Sanctioned Strength 

SR.A.O/ A.O AAOs/ SOs 

Shillong 20 + 8 37 + 13 

Guwahati 42 + 9 113 + 17 

Agartala 12+4 30+8 

Imphal 13+3 15+4 

Kohima 6+3 18+5 

Total 93 +27 213 +47 
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GUWAHATI BENCH 

IN TE MA'flER OF: 

O.A.No. 204/2006 

Shri Ashis Kumar Acharjee & 12 
others. 

Applicant 

- Versus - 

Union of India & Others. 

Respondents 

- AND- 

IN THE MATFER OF: 

Written statement submitted by 

the Respondents No. Lj 

WRITVEN STATEMENT 

The humble answering 

respondents submitieir written-

statements as follows: 

I 
I.ta) That I am  

and Respondents No. 	in the case. I have gone through a copy of 

application served on me and have understood the contents thereof 

and except what.twer is specifically admitted in the written st.at ient. 

contentions and statements made in the. application may bç deme 

have been denied. .1 am competent and authorized to file til e  statem 

on bhai1 of aU the respondents. 	. 	. 
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The application filed is unjust and unsustainable both on fact and 

in law. 

That the application is bad for non joinder of necessary parties and 

misjoinder of unnecessary -parties. 

That the application is also hit by the principles of waiver estopel 

and acquiescence and liable to dismissed. 

That any action taken by. the respondents was not stigmatic and 

some were for the sake of public interest and it cannot be said that 

the decision taken by the respondents, against the applicant had 

suffered from vice of illegality. 

	

2. 	BRIEF FACTS OF THE CASE OF THE APPLICANT IPETITIONER. 

Shri Ashis Kr. Acharjee, and 12 other Sr. Audit Officers of 

Guwahati office had opted at the time of separation of cadres for the office 

of the of the Principal Accountant General (Audit), Assam, Guwahati. Due 

to non availability of posts these officers were posted to different deficit. 

offices. Aggrieved by the aforesaid orders of transfer on deputation these 

officers have moved the Hon'ble Tribunaland obtained stay. 

	

3 	That with regard to the statement made in para 4.1, 4.6 to 4.11, 

4.25, 7 5  10, 11 and 12 of the application, the answering respondents do not 

admit anything except those are based on records and legal and/or rational 

foundation. As such the applicant is put to strictest proof thereof. 

	

4 	That with regard to the statement made in para 2 of the 

application, the answering respondents beg to submit that in terms of 

Section 20 of the Administrative Tribunals Act, 1985 as amended 
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a Thbunal shall not ordinarily admit an application unless it is 

satisfied that the applicant had availed of all the remedies available 

to him under the relevant service rules as to redressal of 

grievances. In the instant case the applicants have not submitted 

any application/appeal to t}e appropriate higher authorities for 

t] 
	redressal of their grievances. Thus the Hon'ble Tribunal may reject 

their application on this ground alone. 

That with regard to the statement made in para 3 of the 

application, the answering respondents beg to submit that in view 

of the what has been stated in the preceding paragraph the 

question of limitation does not arise, 

That with regard to the statement made in para 4.2 of the 

application, the answering respondents beg to submit that as 

already stated the applicant should have exhausted all official 

channels forredressal of hisgrievances before moving the Hon'ble 

Tribunal. As he has not exhausted all official channels, the 

applicant has no right to lle any application in the Tribunal. 

That with regard to the statement made in para 4.3 of the 

application, the answering respondents beg to submit that the 

respondents beg to state that upto_the level of_supervisor_the 

cadres had already beenarated with effect from 01.09.1981 

• amongst the offices of Accountants General, Assam, Meghaiaya, 

\ \ Arunachal Pradesh & Mizoram, Tripura Manipur and Nagaland. 

However, on passing of S.O.G Exam from any of the aforesaid 

offices, a combined seniority list is prepared for promotion to the 

grade of Section Officers and on their promotion they belong to the 
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I common cadre of Section Officers of the office of the_Principal 

Accountants General, Assani, Meghalava, Arunachal Pradesh & 

Mizoram, Tripura, Manipur arid Nagaland. Thereafter, their names 

are shown in the Gradation list of Group B' Gazetted and Non-

gazetted and subsequently they are promoted to the cadre of 

Assistant Audit Officer from that common seniority list. It would be 

evident from the above that the terms connnon cadre has got a 

definite meaning and is not a vague term. 

8. That with regard to the statement made in para 4.4 of the 

application, the answering respondents beg. to submit that the 

contention of the applicant made in this paragraph is not based -on 

facts. In terms of para 1.3.3 of the Manual of Instructions for 

Restructuring of cadres in IAAD, in keeping with the new higher 

scales for audit not only will higher level in training and 

examinations be insisted upon for audit staff but it is also proposed 
- '-.--- - 

to enhance the 1ob content for Auditors, Sos and AAOs. Allocation 

of actual work of audit during inspection to auditors - and 

supervision of local audit and local inspection by AAOs will be as 

given in Anne.xure 2.9.1 a photocopy of the Annexure 2,9.1 is 

enclosed as P-i). 

it would be evident from Annexure 2.9.1 that the work 

assigned. to AAOs are far more important than that of the S.Os. 

Moreover, the S.Os on completion of 3 years service in the grade 

are considered for promotion to the grade of AAO and the 

promotion to the higher .grade of AAO is consideç, by a DPO 

consisting of 3 Pr. A.G/A.G/P.D level officers._On promotion of S,Os 
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(scale of Rs.6500-200- 10500) their pay in the higher scale AAO 

(scale of pay Ps.7450-225-11500) is fixed under FR 221(a)(1) which 

is applicable for promotion to a higher grade involving higher 

responsibilities. 

That with regard to th statement made in para 4.5 of the 

application, the answering respondents beg to submit that there is 

a definite joint_cadreinexistence in the case of Section 

2cers/ Assistant Audit Officers/Audit 9ffirs/ Sr. Audit Officers 

in the Audit Offices of the N . E. Region. To have separate cadres for 

each individual offices, the Comptroller and Auditor General of. 

India after total application of mind asked all the officers of the 

N.E .Region to exercise their choice of place of posting.. The officers 

of all the offices have exercised their option and they were allocated 

to selected place of posting in the orders of their seiiioy. When, 

however, the number of optees for a particular place was found to 

be in excess of the required strength, they were posted to deficit 

offices on deputation basis. Thus the respondents submft that 

there was no unfairness or arbitrariness in the separation . of 

cadres. 
I 

That with regard to the statement made in para 4.12 of the 

application, the answering respondents beg to submit that there 

exists huge vacancies in the cadre of Assistant Audit Officers and 

Section Officers. If all the optees for Guwabati office are posted to 

Guwahati on the basis of sanctioned strength then the existing 

office of theAccountant General, Nagaland, Kohiina will_stop 

functioning and the newly created offices of the Accountants 

LI 



\cJ) 

-6- 

/ 	 general, Mizoram and Arunachal Pradesh will not be able to start 

functioning. Thus under compelling circumstances, the office of the 

Comptroller and Auditor General of India had decided that to start with, 

each individual office will run_wi.1h required strength. This has no way 

affected the scheme of separation of cadres and for that reason it was not felt 

necessary to cancel the option already exercised. The Comptroller and 

Auditor general of India has defined required strength as sanctioned strength 

minus vacancies proportionately distributed. It is not understood why the 

applicants are insisting on this point. As already stated there was huge 

vacancies in the common cadre of Section Officers/Assistant audit Officers 

I \ in the audit offices of the N.E. region. Thus, if the placements were made on 

the basis of sanctioned strength, the offices of the Accountants General 

(Audit), Mizoram, Arunachal Pradesh & Nagaland will not be_able to 

function. Therefore the contention of the applicants that the new term 

required strength is not in conformity with the existing norms is not based on 

factual position. In any case, it is within the competence of the executive to 

determine the posts required for discharge of its function. 

Besides above, the respondents beg to state that the sanctioned 

strength, person in position etc. of Guwahati office for which the applicant is 

interested had already been informed to Guwahati office. 

11. That with regard to the statement made in para 4.13 of the ap5lication, 

the answering respondents beg to submit that in view of whathas been stated 

in the preceding paragraph, the respondents have no further submission to make. 
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12. That with regard to the statement made in para 414 of the 

application, the answering respondents beg to submit that since 

the letter No. and date of the Association letter was not mentioned, 

it Would not he possible for the respondents to furnish any 

comments. 

That with regard to the statement made in para 4.15 of the 

application, the answering respondents beg to submit that before a 

policy is formulated, Opinions from various quarters are sought for 

and a threadbare examination is made on the points raised and 

thereafter a policy based on fairness and justice for all is made. 

Thus deliberation made 'by different officers before a_policy is 

formulated cannot be a subject matter of assignment in a court of 

Il law. 

That with regard to the statement ma e m para 4.16 of e 

application, the answering respondents beg to submit that since 

some of the officers while exercising their option also indicated 

their preference for posting on deputation thus it was not felt 

necessary to obtain freswh preference for posting on deputation of 

the officers. The respondents further submit that with the shortage 

of officers in various offices it was not found feasible to post the 

officers to Guwahati office on the basis of sanctioned strength. 

15, That with regard to the statement made in para 4.17 and 4.18 

of the application, the answering respondents beg to submit that 

the Accounts and Audit streams are differeni entities and there is 

no thing to build that the Audit office from fllowng what the 

Account stream does, 
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That with regard to the statement made in para 4.19 of the 

application, the answering respondents beg to submit that the 

contention of applicant is not based on facts, 

That with regard to the statement made in para 4.20 of the 

application, the answenng respondents beg to submit that in the 

poli(:y paper on separation of cadre it was spelt out very clearly that 

if the total number of optees for a particular office exceeds the 

sanctioned strength {subseuentiy substituted by re uired 
- 

strength) the excess officers will be posted to deficit offices. Thus 

the applicants being junior officers in the cadre of Sr. A.O were 

posted on deputation basis to the deficit offices. 

That with regard to the statement made in para 4.21 of the 

applicat]o11, the answering respondents beg to submit that in view 

of what has been stated in the foregoing paragraphs the separatiDn 

of cadre and consequential allocation/ transfer was made with all 

fairness. 

That with regard to the statement made in para 4.22 of the 

application the answering respondents beg to submit that in the 

interest of public service, this Hon'ble Tribunal may kindly consider 

not to interfere in the transfer posting of applicants referred to in 
fJ\iT 	

the original application. 

That with regard to the statement: made in para 4.23 of the 

application, the answering respondents beg to submit that the stay 

orders issued in respect of various applications may kindly be 

vacated by this Hon'ble Tribunal. 
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21. That with regard to the statement made in para 4.24 of the 

application, the answering respondents beg to submit that since 

the matter relates to Accounts stream this office has no comments 

to offer. 

That with regard to the statement made in para 4.26 of the 

application, the answering respondents beg to submit the reason 

for using the term coimnon cadre has already been stated above 

and as such the respondents have no further comments to make 

That with regard to the statement made in para 4.27 of the 

application, the answering respondents beg to submit, that there is 

common cadre and the concept of base office is not acceptable. 

25. That with regard to the statement made in para 4.28 of the 

application, the answering respondents beg to submit that there is 

complete rationale in the separation of cadres as the concept of 

common cadre and consequential transfer/ posting of officers is not 

only a huge financial burden but the deficit offices has no 

continuity and institutional wisdom on account of very short stay 

of the spervisry officers. 

1. 	 26. That with regard to the statement made in para 5.1 of the 

application, the answering respondents beg to submit that in view 

of what has been stated in para 4.20 above, the applicant's 

contention is not based on facts. The separation and consequential 

permanent allocation will not nke any juniors to become senior 

for exercising option in the same office. 
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That with regard to the statement made in para 5.2 of the 

application, the answering respondents beg to submit that as 

already stated, the concept of required strength is not a vague or 

abstract term. The concept was brought into force because of the 

existence of huge vacancy in the common cadres of Sr. A.Os/A.Os. 

That with regard to the statement made in para 5.3 of the 

application, the answering respondents beg to submit that it is not 

correct to state that the surplus staff were kept out of their allotted 

cadre. The officers will be borne in the cadre of their first option 

place. Temporarily they will be placed on deputation to other deficit 

office. Thus their will he no reversion to the concept of common 

That with regard to the statement made in para 5.4 of the 

application, the answering respondents beg to sLibimit that in view 

of what has been stated in paragraph 4.16 the respondents have no 

further submission to make, 

That with regard to the statement made in para 5.5 of the 

application, the answering respondents beg to submit that the 

seniority of Auditor/ Sr. Auditor of various offices are fixed correctly 

before they are promoted as Section Officer and brought into 

common cadre. Thus, the contention of the applicant is not based 

on facts., 

30. That with regard to the statement made in para 5.6 of the 

application, the answering respondents beg to submit that in view 

of paragraph 7, no formal declaration of common cadre is felt 

necessary. 
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That, with regard to the statement made. in para 5.6 of the 

application, the answering respondents beg to submit that there is 

no base office concept. Since there is a common cadre of Sr. A.Os 

the terms was_broughtjy. 

That with regard to the statement made in para 5.7 of the 

application, the answering respondents beg to submit that in view 

of what has been stated aginnst paragraph 4.12 there is no further 

submission to be made. 

- 	 33. That with regard to the statement made in para 5.8 of the 

application, the answering respondents beg to submit that seniors 

of each individual cadres were posted to their place of choice. In the 

case of the applicant, he is a junior officer in the cadre of Sr.A.O as 

such he has not found a place in the station of his choice. 

That with regard to the statement made in para 6 of the 

application, the answering respondents beg to submit that the 

applicants have not exhausted all official channei for redressal of 
I 	f their grievances and as such the Hon'ble court may quash their 

japplication ab initio, 

That with regard to the statement made in para 8.1 of the 

application, the answering respondents beg to submit that in view 

of what has been stated in the foregoing paragraphs, there is no 

) reason for the Hon'bie Tribunal to quash the scheme of separatIon. 

'r I instead, the application may kindly be dismissed with cost. 

36.' That with regard to the statement made in para 8.2 of the 

application, the answering respondents beg to submit that the 

process of exercising option, finalisation of posting on permanent 
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as well as dMutationbasis is already complete and as such it is 

not possible to ask the applicants to re-exercise option and give, a 

fresh preference for posting on deputation. 

That with regard to the statement made in para 8.3 of the 

application, the answering respondents 'beg to submit that 

separation of Group B' cadres of Audit Offices of the N.E.Region is 

complete and therefore, each individual office may intimate. 

That with regard to the statement made in para 9 of the 

application, the answering respondents beg to submit that in the 

interest of public service, the 	may be allowed tobe 

, ( taiferred temporarily. 

t o' 

I 

39. That the respondents beg to submit that the application is 

devoid of merit and as such same is liable to be dismissed. 

9, 	That this written statement is made bonafide and for the 

ends of justice & equity. 

Under the above circumstanc, 

Your Lordship would be pleased to 

dismiss the application filed by the 

applicant for the ends of justice, 
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VERIFICATION 

I, 

aged about,;7 years, working as 4e - by. A'rk4 
competent officer of the answering respondents, do hereby verify that the 

statements mitde in paragraph ato o are true to my knowledge and 

those of the paragraphs being matter of record are true 

to my infoniation derived there from which I believe to be true and the 

rests are my humble submissions before this Hon'ble Trihunat 

And I sign this verification on this () 	day oL42096 at 

GuwthtatL 

t.tre 

r 
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I.Jredesigneddepartmente, 	
xamlnatjons for auditors and 

for ; Promoti0 to the S8 grade in the audit Cadres The Revenue 
jAudit Eamjnation for auditors will be discontinued and Its Contents iflcorporated,nt th 

°Ps'tmQfltal xamiti for Ajtors J 	
1 3 3 lp kaopIflg4j tho flow higher scales for Audit not only tlIhg 	

lvej in training and eafllrIQr0g1q 
be ifl$/s 	pori for 

' 	steffujjt 	
propod tq CIthJflø 

th jg cntn for. 
$9s nd AAp AlIocatj0 of actuaj work f au during . 4411 

h 	
and upeivs10 O lo 	

and local 

	

, 	4,flspet 	
by 'MOs will be as glvefl in 55xura 	1 	Th9 

snten0 	
1s4'flot only. to SPecjaljs0 the funct,o 	but also to 

upgr 	th 
skills and the level of responsibIjIt both 

in the Audit 'ffice'1 the Accounts & Entitlement Offices A sch 
	for 

' 	tijflg 
Ofcqunts Clerks recruited for the A&E 

°ffj 	will also 
'j 	

profess,onal,se the 8CCOUfltS cadres fioni the 
t! 	

level itself 	Linked with 
the scheme for restructuring of 

various Schemes for funntgotaIjsat,o of these cadres at 

	

S 	 l hljlove and 
strengtl)eg of the büj functions of SCcountS entitlement nd audit.. 	 S I 	. 
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4NNEXURE2.91 

.emarcatiOfl cf duties cr personnel in inspection parties. 

• 	Following is a broad cuthne of responsibilities and duties of 

ariouS categdriS...9f 
YOficer in charge of the irpectiOn Party is not however precluded 

ttom making deriin changes ..frdici 	
in byhirn in writing  

the distribution suggested keeping in view the suitability of the 

individual official for the type of work in hand. 

2. Similar instructions will be issued bythe concerned wings 
for the separated Audit Offices redevolution of duties in Commercial, 

	

. 	 . 	 - 
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. 

audit of works expenditure; 	 -. 

accounts of stores,. requirements etc. received under 

various foreign aid programmes; 

departmental inspection reports. 

Senior of the two auditors: 

.__.---------(i) examination-of service books, .service_rolls,-.broad.' 

Group D staff, etc.; . 	. 	.• 	. 

(ii) obtaining files 	 important. rules/orders 

issued by Government iri respect of the institution 

under local audit and matters dealt witliby it 'ith a 
view to study them and also take iotes from the 

•: 
-. 

check of disposal of previouS inspection reports 

audit (triennial) of taccávi accounts; 

audit of expenditure by State Government in connec-
tion with large gatherings of political organisatiOflS 

establishment py-bills; 

travelling allowance bills; 

register of undisbursed pay and allowances; 

Register of advances 

property acc:ouritS i.e. immovable property accounts 

like land, buildings and other assets; 	.- 

11.Localaud.!V 0TvL__. 	. 	• 
1.(A) 	Audit 	Officer: 	 . 	. 	• 	 . 	. 

9 	. Duties and responsibilities presently assigned are not 

I 	only important but also sufficiently exhaustive 	Review 	 4 
of the schemes executed in a department will in fact 	 I 
be time consuming 	Further the Inspection Officer 

has to perform the co-ordinatirig functions to achieve 	 .. 

over-all efficiercy in performance 	
/ 	I ( 

(B) 	Section Othcet/AsSiStaflt Audit Officer 	 I 
(i) 	Audit of the accounts of receipts; 	 . 	. 	 ,. 

(ii) 	audit of the accounts. OT sore, 	
. 	-• 1 	 .. . 	. 	. 	. 	/ 

examination of the cash book 	 .'ct)) Junior of the two auditors 

(iv) examination of vouchers for the test months which 	 (i) 	dead stock register 

were submitted to central audit and 	made available 	 , - 	 (ii) 	register of empties 

to 	the party by the 	headquarters 	with 	original 	- 	I 	stamp account 
records contract documents 	etc 	 - 	 - 

-. 	 . 	 -. 	
• I.• 	 (iv 	reqister 	of 	deposits,- 

audit of all vouchers not submitteo to ceritrai uuit; 	 - 

verification of drawals and deposits into treasury with 	
• 	.• 	- 	(v) log books and diaries of Government vehicles; 

relerence to treasury records 	 (vi) register of stationery 

examination of the special points marked for special 	 .1 	 'ii) register of uniforms; 

• 	
investigation by central audit; 	. 	 • 1 	• 	•. -. - 

	
(viii) register of books and peiodicals; 

(ix) p . F.AccountsofGroup'D emPloyees 
'• 	 -. 	

, 



"T 	. •.. 	" 	'- '"' 	''• 

* 	

44 	 (E) 
// 7pt*.trjjctu of the civirauciit parties in certain oftices is 

action  officers dfld one auditor, while the gazetted supervision - 

- 
Ansihe same. In such a case; the distribufion of work could 

as under 	 - 	'- 
.(A) Audit Officer: 

Same as those in para,i  

Asstt Audit Off mer 	 - ----- - 

;ltenis (ii), (iii), (iv), (vi) and (ix) 'under .  "1 (B) Section 

Officer" (ii), (vi), (vii) and (viii) under "(C) Senior of 
the Two Auditors in para 1(0) above 

Section Officer 	- 	- 

items (i), (v), (vii)' (viii) and (x) under "1 (B) Section 

Officer" and. (i). (hi)1 (iv), (v), :OX and .(x). under "(0) 

Senior of two auditors' in prara 1(C) above. . . -. 

45 

3. 	Cheques and letters of credit 

4 	Treasirers accounts 

	

- 	5. 	Civil pension 

6 	Mlita ,' pensions 

4 Auditor: 

I - Deposit transactions,,,, 
Ragister of repayments 

3 	Plus-and-mnus memoranda 	 -- 	 -- 

4 	Lapsed statements 

Ut  - The composition of a public works inspection party is generally 
- --- two section officers and one auditor. The gazetted supervision is 

-. 35% At present there is no uniformity in the matter of disribution 
of work amongst the different members of the Inspection Party.  

j 	,(D) Auditor: 
	 ' 

- 	 . . 	 The Committee
'  of Accountants General had indicated in their report 

Same as at present. 	 ' 	- '. 	 ' 	-. 	i 	 a tentative distribution of work amorg the members of the party. 

Treasurv!ns,ectipp 	 2 Keeping in 'view the proposed restructuring the folloving 

Keeping in view the relative importance and iniricac,es involved 	
could be the distribution o work to the audit officers/asstt. auuit 

in the various items of treasury inspections the distribution of 	 - 	 othcer, section officers/auaitors of public works inspection pa ties 

work can be as under 	 A. Audit Officer 

Audit Officer 	 i 	Review of all regular contracts and of a percentage of 

1 	Custody of treasure 	 " t 	 - 	
other agreements made since the last inspection. 

2 	Strong room 	 '• . 	 - 	 2 	Review of Registei of Revenue other than rents including 

3 	Currency chest balance 	 a review of the procedure for its assessments and realisa- 

Asszstt Audit Officer - 	
'- 	 tion special attention being paid t&cases where a short 

1 	Government securities 	
fall is noticed in 'he revenue derived from any particular 

2 	Promissory notes 	 - 	
property 

3 	Cash chests and valuables of other departments 	 I 	
3 	Review of the system and the extent of check-measure- 

it 	Accountant s cash book and balance sheet 	
merits by divisional and sub-divisional officers and review 

5 Custody, supplies' and sales of opium 	
of the check of measurements books by the divisional 

6 	Sub Treasury accounts 	
accountants 

Section Officer: ' 
	. 	..:.- 	 ' 	 :'. 	 4: 	Review of balance of stock systebi of acquisition of stores 

7 	 . 	- 	' 	. ' 
	- 	' 	 ' 	- ' 	. aid of tore verifications. 

L' 1 	US LOGY, supply and sale of stamps 	.: 	 . 	 . X 	. 

2. 	Custody of cheque books and receipt books 
	

5. , Review of accounts of manufacture operations. 

'I 
'I 
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/ 

/ 

.// 

;view of the banking arrartgernL'L' 
jenerally satiSfaCtorY. 

eview ' the arrangements for the custody of cash nd 

ithdral of money from the cash chest. 

S. General review of the account of works (the nature 
and extent of detailed scrutiny being left to the discretiqn 

of the inspecting officer): 

Muster Rolls.- - -  - ------------
--_-.-- - ....... 

Transfer Entry Books.  

Suspense/DePOsit Register.  

Schedule of rates. 	 r:.. . 	
;. .. 

Begister of rents of buildings ad lands. 

Establishment records 

Monthly accounts 

	

B. Asstt. Audit Officer: 	- 	 . . 	 . 	.. 
Complete analysis of selected works with reference to 
sanctioned estimates, agreements, etc. and connected 

measurement books. 

Material-at-site account for selected workS.- 

Examination of the register of major and minorwotks. 

Disposal of special points referred by CentralAudit. 

Stock accounts including general review of stores ledger, 

birtcards, etc. 	. 

Complete Ohecking of contractors ledger for selected 

months.  

Examination of abnormal rates quoted bycóntraCtors. 

Examination of arbitration cases. 

Checking of extra or substitute items—deRiVatiOrtof rates 

etc. 

Scrutiny of special repairs estimates. 

ii. 	Survey reports along with registers 6f survey reports. 

12. 	Disposal of previous inspection reports. - 	 -. 

47 	•. 

/ 

 

C. 	 Section Orrcer 	
/ 

1. General review of cash book with reference to counterfOils 

of cheques/receipt books 

2 TraciPg of recell..'s in cash books 

 Remi ttance book. 

 checking of transaction in the selected mornS with cash 

book-and. other..allied records. 	. 

—5 —M AS accounts and road metal returpS 	n respect of 

works affected during the selected month 

6 Transler entry book since last inspection 

.7. Checking of coctractors ledger for the affected works irtthe 
selectea month including complete checking of the ledger 

- since last inspeCtJOri 

8 ExaminatiOn oi tools and plants register 

9 Register of leases/lease
• 
 files 

 Register of Muster rolls/muster rolls 

 Register of licence fee of buildings and lands.. 
. 

 Register 	of 	agreements/work 	orders. 	. 

/ 	
k.,. 

V 

, Uui LOT. 

 25% check of service books. 	: 

 Complete checking of pay and TA bills. 

. 
Checking of leave account of Govt. servants including leave 

salary and checking of. increments. 

 
Provident Fund accounts of work charged establishments 

and Group 'D Govt. servants.  
5 Log books of motor vehicles/Construction machinery.  

6 SuspenSe arid DepoSit registers 

. 7 
- 

Treasury 	bill 	boot 	'.:- •. 	
- : 

8. Register of Fixed charges. 	 . 

9 Contingent 	Register- 	.... 

10. Register of Service Book/Service Books. 

1. Register of interest b e~arind security. 

/ 
I 
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in some of the Offices because of shorze of aualified 

	

ds, it may not béossible to constitute P.W. lrLsoection Parties 	 .. 	. 	. 	 .: f 	two Section Officers and one Auditor In such casesthe 	 ANNEXURE 3 I 

Jmoosition 01 pe parties will be one AAO or SO and o auditors - 	
Time schdu1e "he aistribution of work amongst the party mernors in such a 

Situation ould be as under: Office 	L as. D ate 
1 Display and circulation of 	AU separated Audit 31 12 1 983 Aud,t Office4 Same as those detaed in para 2(A) above 	
notic__ 	 Offices and corn Section Off/ceTSanThiThosfor AAO!SO detailed Ifl 	 binedAudi & para 2(8) above 	- 	- 	

AccothIsOftices& - 
Senior oldie two auditors Same as those 'o' SO detailed 	 Branch/Sub Ofnces 
in para III 2 above 	

2. Keep blank application forms 	Combined Audit & On cate of 

	

(0) Junior of the two auditors Same as those for auditor in 	 ready in Administration Branch Accounts Offices display of 

	

para III 2 above 	 notice 

	

- 	3 Receipt of applications 	 —do-- 	31 011 984 

. ....... . 

- 	-- - 	 --'- 	- 	- 	 - 	 4 Scrutiny of applications by ad 	—do— 	10 02 1984 
ministration dnd preparation of 
listef applicants for considera- 	. . 
tion by screeiing óornmirtees 

5. Preparation of list of persons 	Separated Audit 	10.02.191 
for consideration of fiti1ess by 	Orices 
screening committees for ap- 

- pointment against higher siales - 	 .. 	.- 	. 	
against the prescribed quota of 
posts 	., 	. 

- 	 .. 	
6. Finalisation of 41st of selected 	Cmbinèd Audit & 20.02.1984 

persons by the screening corn Accounts Offices 
3 	 mitteeS 

—do.- 	 Separated Audit 	20.02.1 984 
Offices 

- 	 1 	7 Issue of orders for staff trans- 	Combined Audit & 01 03 1 984 
. 	 . 	 S 	 ferred and appointed in audit 	Accounts Offices 

cadres 
lssie of appointment orders 	Separated Audit. 01.03.1984 . 	. . 	 . 	 . 	.-... 	

. against posts on higher scaies 	Offices 	- 
• 	. 	.. 	 . 	 I 	 duly sanctioned anew 

	

.....: 

	- 	.. 	
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O.A. No.204/06 
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-a .  

Shii A.K. Achaijec & OLR.S. 
Vs 

U.O.l &ORS 

Rejoinder to the written statement filed by the respondents 

That the applicants have gone through the written statement and 
understood the contents thereof. 

That in reply to statement in Para4 & 6 of the writien statement 
it Is stated that representations were made and are pending with the 
respondents. 

That in reply to statements in Para 7 to 13 the applicants 
reiterate the statement in the O.A. 

That in response to statements inPara 14 ) 15,16 & 17 itis stated 
that the preference which was mandated in the declared policy itself was not 
taken, and the Respondents have been working with a view to 4oing favour 
to officers of their choice.. 

:5. 	That with reference to the statement in Pam 18 to 38 the 
applicants reIteite the statements made in the O.A. 

6. 	That in reply to statements in Pam 39 & 40 the applicants 
&ibmit that the O.A. deserves to be allowed with cost. 



I Tapan Kiiniar Ihider, son. of late Sudhir Halder aged 

about 54 years say that statements made in Para 1 to 6 of the rejoinder 

are true to my knowledge and belief and I have not suppressed any 

I 	 material facts. I am authorized by the other applicants to sign this 

verification on their behalf whIch I do accordingly. 

AND I sign this verification on this ...... day of March,c 

0 

(.. 
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/\ 	 S IN THE CTRAL ADM INnTRATIVE TRIBUNAL GUWAHATI BHcCH, 

OUWARATI. 

/ 0.A.NO.204La0Q6 	- 

Li- 

Shri. Ashis Kumar Acharjee 

& 12 Others. 

*00 Applicant 

VERSUS a 

Union of India & Others 

... Respondents 

Additional'statements filed by the applicant with 

documents in support of the statements in O.A. 204/2006. 

That the applicant respectfully states as 

under ta 

10 	Cadres of Gr. 'B' Officers have álreiy been separated 

and as such there is no scope of further separation which 

the applicant has stated as "so called separation of cadre". 

In terms of para 5.6.1(1) Section Officers cadres have 

already been separated for the states of A.G.(Audit) Assam 
and A.G.(Audit) Meghalaya etc. The para 5.6.1 (1) of (A.G's 
Manuai of standing orders (Administrative) Vol. 1 reads as 
under ta 

"5.6.1(1) Each Civil Audit 

Office and Civil Accounts Office 

and each. Railway Audit Office 

has its own Officers' cadre 
Contd.. .2/a 

QAàLX &<4&' 
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except where any such office 

is reii.organised into two or 

more independent officeE and 

so long as the cadre is not 

separated for the offices into 

which it has been re-organised". 

It Is stated that the office of Principal A.&.(Audit), 

Assam has not been re-organised into further independent 

offices i.e. there is only one A.G. office in Assam under 

Principal A.G.(Audlt) Guvahati with the separation of cadres 

of SOs for the states of N.E. Region as explained above 

the promotional cadres to AAOs, AOs, Sr. AOs also have been 

functioning as separate cadres. 

26 	It is stated that the Accountant General (Audit), 

Meghalaya, ArunachaiPradesh, Mizoram, Shillong byletter 

No. Estt. I/Audit/4.-8/98..99 dated 2.2.99 to the Accountant 

General (Audit), Assam informed that the sanction strength 

of the Shillong Office of A.G.(Audit) Meghalaya, Arunacha]. 

Pradesh, Mizorazu, and the Guwahati office had been approved 

by HQ office under Head Quarter office letter No. 3.2.05-

BRS/138-97 dated 30.11.98 with such separation of cadre 

strength the Shillong office wrote that proposal for additions 

if any, should be takenup with Head Quarters office. It is 

therefore stated that Or. 'B' cadres for the separate N.E. 

States had already been separated much earlier and the 

sanctioned strength- was communicated by the Head Quarter's 

office i.e. New Delbi office by ietter dated 30.11.98. It 

is also stated that after separation of the cadres the 

Contd .... 3/- 
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3 	
G'jwahati Bench 

sanctioned strength of Sr. A0/AO for A.G.(Audit), Assam 

and A.G.(Audit), Meghalaya etc. has been reallocated as 

55 and 33 respectively from the total sanctioned strength 

of 88 under the above mentioned circular dated 30.11.98. 

30 	That after the separation of cadres as mentioned 

above some of the states of N.E. Region (A.G.(Audit) Offices) 
I, 
	 were having difficulties in having officers(deficit offices) 

For manning the deficite a gradration list of all the Gr. 'B' 

Officers of N.E. States ias prepared for arranging deputation,' 

tranifer on rotation basis for 18 months on seniority basis. 

This gradation list clearly stlpults as under ;. 

Nothing in this list is to be taken 

coveying any sanction or authority or 

may be held to supersede any standig 

rules or orders of the Central Govern-

ment with which it may be at vasiaence" 

It is stated that the respondents parportediy project the 

said gradation list as common cadre, which infact is not a 

common cadre, and after the separation/reallocation of 

cadre as indicated in the preceeding paragraph no joint. 

cadre/common cadre bas been formed. Respondents have 

supressed the stipulation quoted above and then confasing 

the Hon'ble Tribunal. 

Copy of the relevant pages of 

the gradation list is enclosed as 

Annexure.- 'K'. 
Contd .... 4/.. 
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4. 	That respondents have been dealing the case not on 

factual position but on unreal position. They are totally 

confused in the matter of separation of cadres. In their 

W.S. they have stated that up to the level of superviser 

the cadres had airaidy been separated w.e.f. at 01.9.1981 

among the officers of Accountants General Assarn, Meghalaya, 

Arunachal Pradesh, Nagalard, i1izoram, Manipur and Tripura, 

thereby explaining the position that the Gr. 'C' and 'D' 

cadres had already been separate w.e.f. 01.9.1981. But in 

fact these cadres have not been separated and circulars 
S 

for separation has been issued only in 2006 and the matter 

of separation is under adjudication in O.A. No. 155/2006. 

The order dated 22.6.06 of the Hon'ble Tribunal in the said 

O.A. indicates the separation of cadres of Gr. 'C' and 'I)' 

in the Audit Offices of Assam, Neghalaya, Arunachal Pradesh 

and Mizoram. It would therefore demonstrate that the 

respondents have not come with clear and clean position and 

wants to misguide and confuse the Hon'ble Tribunal. The 

factual position is that the respondents have not taken 

any compre'nensive.decision as regards separation of Gr.'B', 

'C' and 'D' cadres 

Copy of the order dated 22.6.06 

in O.A. No. 155/06 (Civil Audit 

Association V. IJ.O.I & Ors.) is 

enclosed as Annexure-'L'. 



a 

Central Am ilave Tibu 

1 1DEC 9 Or1 

!JTTTiI 	Tt 
Guwahati Bench 

I &hri . .. • • • I • • 	• 	. (, . 	. • . . - . . , vo 
46;ged  * 60 —* abOUt . 	 4 

years wovking as Sr. Audit Officers in the office of 

Principal Accountant Gnera1 (AudIt), Assam a resident 
of 	 Guwahati say that I have been 

authoriscd by other applIcants to verify at sign this 

Verification and accordingly I verify that the statements 

in paragraphs 1 to 4 are true to my knowldge and that 

I have not suppresscd any material facts. 

Date : 	
SuL 

ilaces 
qv.04'wli. 
	 &Ignature 
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GROUP 'B' OFFICERS & SECTION 
OFFICERS (AUDIT) 

Bi 
• 	i41  i' S  .EkONGi.NGT.O COMMON CADRE OF. 

- 	 .••' 	- 	
0 

TH'FOFFIçE OF TUE PR. ACCOUNTANT 
GEN FRAL (AU DI1)r M EGt1AL1, 

• AORUXNACHALP.RAD. 	AND M IZO RAM 
• 	

• AND OFFICES OF THE PR1 
ACCOU1TANTS.G.E1t..R. (AUDIT), 

AND • 

' 	 TRIPURA 

ASON 
•0 

4 
.0' 

A 

S

•s_ 
I 	 - 	

S 

S . 	 • 	 S 	• 	 -) 	

5 	 • 

• 	

0' 	

: 	 • 	 . 	 S  
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: G.RADA11ON LIS 1 .Oi GROUP 'B' OHtCEtS AND S tiC] io,N OFFICrRS (AUDInI) BELONGING TO 
COMMON CADRj OF Fl IF OFF1C1 OF 
PR ACCOUNIANJ GENERAL (AUDIT), 
MFGHALAYA ARUNACI JAL PRADESI-I AND MIZORAM AND 011- 17 1C1S OF HE 
JR ACCOUNTANIS GkNERAr (AUDIT), ASISAM, 
MANjpui NAGALAND AND 1R1PUJA AS ON 
01-03120061 PIEIA!1j IN ACCORDANCE WI Hi FHE DIREC lIONCON JAINED IN FIlE tq COMPT10LL 	AND AUDI FOR GENERAL'S 
LETFEJS NO 427-N 21/1-89 DA lED 2604 1989 AND 
NO I 6 I -NGF(AI)/4J2oo2 DATFD 15 022002 

NOTHING i 	H uS LAS I IS JO BE I AK1N AS L ' 	CONVEYING ANY SANC I ION OR AU H JORI I Y OR 
MAY BE LIELD tO SUPLRSEDL ANY, S]ANDING RULES OR ORDl 	OF FIlE CFN I RAL GOVERN MEN I WI] H WI JICH IT MAY RE A I VARIANC 	: 

) I?IJ'YACCOUNTANT CEN ERAL 
(A UM iN 1 STRA'j'Jo N) 

-s 

Central MznIjstratjye Trjbun 

1f DEC2007 
'i'rit 4T 

GUwahati Bench 

I 	 -. 
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of 

22.O6.2006 )eseit : 	
n rble Sri K.V. 

5. Vice_C1X11U5 

- 	• 	
The appltcailt s an AssoClaUOul WI1ICfl 

WL 	J11C UI tilL 	1)95 fo. io-sS1 01 

AeVaiices of the au1plOYCC of t1i Auii 

,' 	
, 	 GuwaflaU hi the yu i7, WL 

o4ee of he Principil AccoUflt 	Genacrall  

(Apc_it) I 	iiahYa was bihil CIL(I and tne 

	

Ei 	
oi'Ce oftiie PrinCiPLe AeCO11l1tit Gcirth 

	

5. 

 1 •• 	• 	'1 
!. - vlo,

" 

• (Ahdt), Ass 	
from the 

	

L 	 . 
oJitce. The 	

ci th Auch AoC110fl 

	

4 	Op
1 
 Cd foi post,21,lg at Asscun. 	the )'eu OOô 

• a ove ws initiae(t to separHte the 
CO1.1) WOIl 

up ) ud D' ib 	t1 A icht o1nc 

P 	Ac oiiflt Gcl1L al iAuUit) 
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Acherjee & 12 Others Applicant 

Vs. 

U.O.I. & Ors 
	 Respondents. 

O.A. No. 204/2006 

Court 

Court bct. 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI 
ir BENCH, GUWAHATI 	 -, , 

IWI WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondent have received copy of the Additional Statement in 

OA No. 203/06 and gone through the same and have understood the 

contention made thereof. Save and except the statement which are 

specifically admitted below, rest may be treated as total denial. The 

statement which are not borne on records, are also denied and 

applicant are put to the stricter proof thereof. 

The respondents beg to the state that the statement made are confusing 

and without any legal foundation. The correct position is that 

sanctioned strength was reallocated between offices of the Pr. 

Accountant General (Audit), Meghaiaya, Shillong and Pr. Accountant 

General (Audit), Assam, Guwahati vide Headquarters office letteT No. 

3205-BRS/138-97 dated 30/11/1998 on opening of full fledged office 

of the Pr. Accountant General (Audit) Assam, Guwahati keeping the 

cadre controlling function with the Pr. Accountant General (Audit), 

Meghalaya, Shillong. As such, provision of Para-5.6.1 (i) of C&AG's 

Manual of Standing Orders (Administrative) Vol-I is clear and not 

contradictory. 

/ j. 



File in Court on 

The respondents beg to state that the statements made are totally false 

and without any legal foundation. From the reply to Para-1 it is clear 

that only reallocation of sectioned strength between offices of the Pr. 

Accountant General (Audit), Meghalaya, Shillong and Pr. Accountant 

-'Gendl kudit), Assam, Guwahati was done keeping the cadre 

	

CeLlUal ALjW;L3. 	isc. & 

controllin Y. function with the Pr. Accountant General (Audit), 

15 1 Meghalay., Shillong. Thus there was no separation of cadre vide 

T t4adqua1 rs latter dated 30/11/1998 which was only approval to the 

	

--

Guwahati 	 ri of sanctioned strength. 

In reply to this paragraph, the resondents beg to state that to cater to 

the requirement of deficit offices transfer were made from other 

offices. Statement regarding gradation list is totally false and 

misleading. Gradation list showing seniority of common cadre of SOs 

to Sr. AOs of offices of NE Region was brought out only by the cadre 

controlling authority viz. Pr. Accountant General (Audit), Meghalaya, 

etc., Shillong all these years. 

The respondents beg to state that reply to the written statement is clear 

wherein it was written that upto the level of Supervisor the cadres had 

already been separated with effect from 01/09/1981 amongst the 

offices of the Accountant General, Assam, Meghalaya, Arunachal 

Pradesh and Mizoram, Tripura, Manipur and Nagaland. It is to be kept 

in mind that office of Pr. Accountant General (Audit), Assam, 

Meghalaya, Arunachal Pradesh and Mizoram with Headquarter at 

Shillong was one office at that point of time. Full fledged office of Pr. 

Accountant General, Assam, Guwahati came into existence with effect 

from 13/05/1997 and office of the Accountant General, Mizoram and 

Arunachal Pradesh came into existence with effect from 01/04/2006 

with the issue of notification. However, Group 'B' cadres were 
- 

common for all NE Region offices till separation of Group 'B' cadre 	2 

	

on 08/08/2006. Similarly, Group 'C' and 'D' cadres of offices of/.. 	- 
Meghalaya, Mizoram and Arunachal Pradesh and Assam were 
common till separation of cadre on 09/06/2006. ii 1 
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AFFIDAVIT I 	Court officer. 

I 	i 	 '.,....... 	. at 

present working as ...... 	 ....  . at 

....................................................................whois 

authorized by the competent authority to take step and file affidavit on behalf of 

all the petitioners in the present Misc. Petition and hence competent to sign this 

Affidavit, do hereby solemnly affirm and state that the statement made in the 

paragraph .................. .......... are true to my 

knowledge and belief, those made in paragraph 

being matter of records, are true to my information derived there from and the rest 

are my humble submission before this Hon'ble Tribunal. I have not suppressed 

any material fact. 

	

And I sign this affidavit on this 	day of 	... 2008 at 

:f.4 	 tuf 
Central Afl ,14:att\% Tubuti 

:4 	•1 cr7"' 
: 

ch 

NA 
DEPONE T 

fk 	TTT (rT) 
Sr. Deputy Accountant General (Admn.) 

1Tr 	 r 	aiq 
0/0 the P1. Accountant General (Audit) Assam 

TT 
BltoLa, Guwahati-29. 
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- 	 V  SHRIASHISH KUMAR ACHARJIEE & OTHERS . APPLICANTS 

•VV 	-VERSUS- 	 V 	
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UNION OF INDIA & OTHERS 	RESPONDENTS-P 
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V 	 V 	
An application for enforcement of the Rule 12 Of the 

V 	

V 	

•V CAT (Procedures) rules 1987. 	• 	

V 

V 	WRITTEN STATEMENT FILED BY THE 1ESPONDENTS. 	 V 

V 	
V 	 / 

V 	
V 1) 	. The Respondents  beg to state that the Respondents have received 'copy 

V 	 of the Miscellaneous Petitions in OA No. 204/06 and gone through the 

same and have understbod the contention made thereof. Save and V 	 V 

< - . 
' except the statements which ar& specifically admitted. be1w rest may 

V  be treated as total denial. the statement which are not borne on records, 

are also denied and applicant areV put to the stricter prdof thereof. 

V 	
V 

	

2) 	The Respondents 'beg to state that conthnts of Para-'1 are wrong and 
V 	

hence denied. It 5is V  denied that the Respondents. filed first  page only'. 	• 	 V 

V 	 with a purpoe to. suppress anything from this Hon'ble Court as alleged - 	 V  

• 	
V 	 • 	

V, 	 • 

01 

V 	 V 	V 	V 	V 	V 	
V 	 V 	 V 	 V 



bythe Appli6ant§ The gradatin list for SO/AAO/AO/Sr. AO as On 

01/03/2008 are now being submitted in full in Annexure I. 

- 

	

3) 	Iñresponse.fo.:P4a-2 the Respondent beg to state that contents of this 

Para are wrong and hence denid It is denied that the statement made 

by the Respondents is confusing or the Respondents are not aware of 

the sourcedócUment on the basis of which this statement is made. The 

espondents beg to reiterate that up to th6 level of supervisor, the cadres 

had already been separated with effect from 01/09/1981 amongst the 

• 

	

	 offiôes of the Accountants General, Assam, Meghalaya, Arunachal 

•Pradesh and .Mizoram, Tripura, Manipur and Nagaland. Tripura, 

• 	 . 	Manipuand Nagaland officeswere opened on 18/11/1974, 18/11/1974 
' S 	 •• 

and 17/12/1974 respectively. A copy of DO letter dated 8/7/1981 of 

Headquarters office to the A Meghalaya, Mizoram & Arunac 	! ' 

	

) 	 - 

Pràdesh .Shillong is annexed herewith and marked as Aimexure 

this regard. . 	 S de 

Central AdrnIrtvThbuflaIj 	 t 
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I h6 Ae 
at present working ãS'r47 ,i.JtiJ e2ZbuI.( (4zrnm-, 

at 	 / 	/ 	
who is 

authorized by• the competent, authorit' o take steps and file affidvit on behalf of all the 

petitioners in the preent Miscellaneous Petition and hence competent to sign this Affidavit 

do hereby solemnly affirm and state that the statement made in aragraph 

are true to my 

knowledge and belief those made in paragraph 

Being matter of records, are true to my information derived there from and the rest are my 

humble submission before this Hon'ble Tribunal I have not suppressed any material fact 

And I sign this affidavit on this 	 the day of 10 	June 

2008 at ....... 

	

....... . 

	

.. 	 S .  

Centraf Administmtive Thbunat 	- 
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